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and listen; otherwise, I will have to adjourn
the House for some time. This way I cannot
go on. (Interruptions) You don't allow me to
proceed with the business. {Interruptions)
Nothing is going on record. I would request
Members to cooperate with the Chair. Please
don't record anybody. (Interruptions) It seems
nobody is interested in discussing any matter,
just making noise, that is all. (Interruptions)
Don't record anything.

HON. MEMBERS:*

MR. DEPUTY CHAIRMAN: If you do not
agjee, I will go to the next business. I will
take up Special Mention. Shri Shiva Chandra
Jha. What he says will be recorded.

HON. MEMBERS; No.... (Interruptions) .

MR. DEPUTY CHAIRMAN: All right.
Thtsn I will call Shri Murlidhar Chandrakant
Bhandare, He may make his Special
Mention.

SHRI MURLIDHAR CHANDRAKANT

BHANDARE (Maharashtra): 1 ris, this
afternoon to invite the attention of the Health
Minister to a matter of grave concern....
(Interruptions). Mr. Deputy Chairman, you
have called me.
They hav«ino rightto  disturb me ---------
(Interruptions). Will you allow us to disturb
yo'i when you speak? I am not yielding. . . .
(Interruptions).

oSt 3R ¢ g T FAAE
1 3% A% & fay =Afra FF A0 3
The House then adjourned at

twenty-nine minutes past twelve of
the clock.

1P. M.

The House reassembled at One of the
Clock, Mr. Deputy Chairman in the Chair.

I. STATUTORY RESOLUTION SEEK-
ING APPROVAL OF THE PROCLA-
MATION ISSUED BY THE PRESI-

*Not recorded.
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DENT IN RELATION TO THE
STATE OF PUNJAB,

I1. MOTION SEEKNG REVOCATION.
OF THE PROCLAMATION ISSUED
BY THE PRESIDENT IN RELATION

TO THE STATE OF PUNJAB.

SHRI A. G .KULKARNI (Maharash
tra): Mr. Deputy Chairman, Sir,

MR. DEPUTY CHAIRMAN; AH the
Special Mentions will be taken up after 5 o'
clock. I will call the Home Minister to make
the statement now. {Interruptions) .

SHRI ERA  SEZHIYAN  (Tamil
Nadu). Sir,.... {Interruptions).

SHRI A. G. KULKARNI: Mr. Deputy
Chairman, Sir, you cannot have the procedure
like this {Interruptions). 1t is very unfare.
{Interruptions). 1t is very unfair. You cannot
do that. {Interruptions) .

SHRI ERA SEZHIYAN: Mr. Deputy
Chairman, Sir,....

MR. DEPUTY CHAIRMAN: You
have already taken half-an-hour. Let the
Minister complete the statement first-Yes,
Mr. Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): Sir, I beg to move:

"That this House approves the Pro-
clamation issued by the President on the
6th October, 1983 under article 356 of the
Constitution, in relation to the State of
Punjab."

Copies of the report of the Governor and
Proclamation have been laid on the Table of
the House.

SHRI ERA SEZHIYAN: Mr. Deputy
Chairman, Sir. . .. {Interruptions).

SHRI A. G. KULKARNI: No statement has
been made by the Leader of the House as to
whether the Prime Minister has received any
information or whether she is going fo make
any statement on this happening in Karnataka.
(Interruptions)
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SHRI P. C. SETHI: The House is aware of
the situation in Punjab whih has been causing
concern. The atmosphere of public order in
Punjab vitiated on account of illegal activities
of the extremist, terrorist and secesionist
elements in the State. A number of violent
incidents have been perpetrated with a view
to creating scare amongst the peaceful people
and to vitiate the communal atmosphere in
the State. (Interruptions).

SHRI ERA SEZHIYAN: * * X

SHRI P. C. SETHI; The Chief Minister of
Punjab in his letter dated 6th October 1983 to
the Governor had stated that he had reviewed
the unfortunate developments in the State and
had come to the conclusion that they had
acquired a dimension which was not confined
to the State of Punjab, but had serious imp-
lications for the country as a whole.
(Interruptions).

SHRI ERA SEZHIYAN: Mr. Deputy
Chairman, Sir, you don't want to hear
anything  from this side?  (Interrup
tions). You don't want to hear any
thing from this side, Sir? (Interruptions).

SHRI B. D. KHOBRAGADE (Maha-
rashtra): Sir, this issue can be discussed in
five minutes. (Interruptions).

SHRI A. G. KULKARNI: This scandal in
Karnataka can be discussed within five
minutes. Will the Prime Minister make a
statement on this? (Interruptions).

SHRI P. C. SETHI: The Chief Minister felt
that the situation called for an intervention of
the Central Government for a temporary
perjod to meet the requirements of the
national security and integrity. In view of the
position stated by him, the Chief Minister
tendered the resignation of his Council of
Ministers, and suggested that the Governor
may recommend to the President to exercise
his powers under article 356 of the Cons-
titution and take over the administration of the
State for a temporary period. (Interruptions).

SHRI DIPEN GHOSH (West Bengal): Sir,
what is he reading out? About the

+¢¢Expunged as ordered by the Chair.
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price of the MLASs? (Interruptions). Sir, what
is he reading out? It is about the price of the
MLAS? (Interruptions).

SHRI P. C. SETHI: The Governor of
Punjab in his letter dated 6th October 19S3 to
the President had inter alia stated that in spite
of having an absolute majority in the
Assembly, in the larger interest of the State
and the country, the Chief Minister did not
wish his Cabinet to continue in office.
(Interruptions). Taking into account the
prevailing situation in the State, the
composition of the Assembly and the stand of
the Members of the Shiromani Akali Dal, the
Governor considered it futile to engage in the
formality of sending for the Leader of the
Opposition or the leaders of other groups in
the Assembly and ascertaining their view
about the possibilities of formation of an
alternative Government. (Interruptions). He
had come to the conclusion that a situation had
arisen in which the St'ate Govrenment could
not be carried on in accordance with the
provisions of the Constifation and, therefore,
recommended to the President for action under
article 356 of the Constitution and further
suggested that the State Legislature might be
kept under suspended animation for the
present.  (Interruptions).

SHRI ERA SEZHIYAN: Sir, you do
not want to hear us? (Interruptions).

SHRI A. G. KULKARNI: Sir Karna-
taka should be discussed. (Interruptions)

SHRI P. C. SETHT: The Central Gor-
vernment considered the report of the
Governor and the situation in Punjab and
felt that there was no alternative but to
issue the Proclamation under article 356
of the Constitution and place the State
Assembly under suspended animation. As
Such the Proclamation under article 356
of the Constitution was issued on 6th
October 1983 and the State Assembly
was placed under suspended animation to
ensure that the President's Rule is not
prolonged beyond what is absolutely
necessary. | hope that every section of
the people in the State would co-operate
with the State Government to ensure that
normalcy is restored quickly to enable the
elected Government to function. (Inter
ruptions) j
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With these words, Sir, I command the SHRI ERA SEZHIYAN; This is a
Proclamation issued on 6th October 1983, under mockery. Can't we put across our views?
article 356 of the Constitution in relatioi to the State (Interruptions)
of Punjab for approval by this august House.
(Interruptions.) SHRI A. G. KULKARNI: Karnataka,

Karnataka... (Interruptions,
The question was proposed. ( P )

SHRI ERA SEZHIY AN; Sir, you don't want to
hear us? (Inlerrui lions).

SOME HON. MEMBERS: What has he rend
out? (Interruptions).

Whrt Is he reading? AN HON. MEMBER -« Aaswer this
one * * *
SHRI P. C. SETHLI, Sir.. « .(Interruptions)

3n™ 1 ... (sseisrm)

SHRI A. G. KULKARNI:*

SHRI A. G. KULKARNIL;,  * .
MR. DEPUTY CHAIRMAN; Now, motion by ]
Shri Shiva Chandra Jha. Do you move it? SHRI ERA SEZHIYAN : We want dis-
(Interruptions) cussion on this. (Interruptions)

. . SHRI A. G. KULKARNI: Karnataka,
SHRI SHIVA CHANDRA JHA (Bihar), Sir, I beg Karnataka, Karnataka. . . . (Interruptions)

. N
to move the following motion: sy geaweht o AT farz
"That this House recommends to the President - S
that the Proclamation issued by the President on WTY 99T 9X W ATOW Bied
the 6th October 1983, under article 356 of the
Constitution, in relation to the State of Punjab, it qaaE 'f‘gg Ve IIG]

be revoked." N 5 - i .
Hglad, Mg Hal AT F 7991 &
The quesaion was proposed. (Inerruptions) = A o e
e H

SOME HON. MEMBERS: Karnataka, . . i
Karnataka... . (Interruptions) FLOT g | AT, T AR FT F9H

MR. DEPUTY CHAIRMAN: If you do not want % faw o2 Faw Zzmr w1 g |

any peaceful discussion in the House, it is no - . -
concern for democracy. It is just a mockey. ] LR fafrees & ezedz F1 awww

e w aFwTer FT gWYA

Interruptions) sonr g fe domg ¥ mwe wreafa

SHRI A G. KULKARNI: On a point of order. FT WET AT fFar oM T
(Interruptions) =~

(=ramne)

SHRI ERA SEZHIYAN: This remark of the
Chair we do not accept. This is a very serious issue
affecting the future of democracy. We would walk st mefasz woiw = RO AT
out. (Interruptions) . N —

ferem &1 @1 Z 7

o qa=am fag (zfawr) - a7

FAET AATTAT FHT THA T IH st g fmg o ww A i\
gifaardz 1 3qa &1 (saaam) qATIET T ST A= | (smEan)

**Expunged as ordered by the Chair.
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At wefarr awiw gawl ;o Ta
FET wmr 7 (FEed)

St gumw fwg: w7 AW oA
Atar = faar) (s@@aE)

oF A@AR qITW . ATA AT
g fayr) (sg@eanw)

q71 gmaw fEg : FAlew w0
RAsTAI FT AMAT TZT T ISAC
JIfgr | W AN IHFT FIT
351 £ (swamm)

SHRI A. G. KULKARNI : 1 want your
permission.  You are not allowing me.

SHRI MANUBHAI PATEL (Gujarat):

You have not allowing M. Kulkamni. He
was the first man to get up. You should
allow him.

st ggramfy oW oTEA AW
@E F | WM AW &5T A ar &
fedi & qar a8 a5rq0) § favm
¥ JACAT 7 wEAT AEAr § (SwA)
[T ¥4 gEAr w4 g1 § Fo A
TET g9 FTAI (WAAW) W WTH
faq F wada ¥ &7 a0 9 AE@Z
TH 2 A weR wrda wEMm iw
AT AR 45 ATET | FT FF  F49
& AT FF A9SA | FTA FH
qzq F famdi  wrma wifsg
(sq@a@) #M9 AM AT R EAA
) AATL AG VWA H zaAT q0 7
TE ... (mEenA) wio AW A3
AT |

ot Ay fmg o (s )
Z9 qA 3571 (swaEva )

& avaafa : g 43w 41
wTER | (wmEEW) A HEA
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St dte gAs AFPF (IFT 9IW):
ITHa T HEE, TN § A1 A
WA W A E W §H AT A
BAI AZ 477 AOATRIHIT H dweT
q g ® gasr gifzF Fwgw a7
z (m=m3aa) | ITAEiT A@EEE,
9@ & 9 §B G IAE A FAA
FWIT qFEE g g (wmeaw) afes
gATTI oA e # oF ot 2 (-
aF) A T FAAT 175 AW AL
ar A%k Mw A & a7 HiAw
AW IRT EOAF F AT AT A
sl B od wiwa & gl 36
A AT | AM F FATC
W E dv g I oA
AN & FAGET F qEAT A F. L,

(=raemr)

ot FARE Q@ w7 A FAFA
A9 A AFRA F T W @A AT
st w1 arEa qfad. .
(=a=am)

ot gqaawfa - 7 3o w2, Ffex
o7 AT g A= ZT WA OF. ..

(e )

ot dto UAe AFHA - A UL

qF  FAH GF T AT TT 41

s faa@t 7 gwer e, .
(emaa)

SHRI A, (. KULKARNI: Why don't

you allow Mr. Advani to speak? (Imfer-
ruplions)

MR. DEPUTY CHAIRMAN: You
please take your seats. For more than
half an hour. ... (Interruptions) You please
lnke your seats.

ot vRwae fag o @ oMY wre-
EL O O (CC B G L (F 2
- (cmEa)
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ot gqmarta . ZA & W
A Al FArsw, | (swEae)

ot dto Oo gFW . ITWNf
welgw, ¥ w7 @ 91 % 99@E ¥
AT fFafe serw 2t 45 &, s@r 9%
AW ®N S W1 @ gL g
WY v R EN, AW g2 9T W@ g, AN/
feafa % wgnfa wma awr AT
qard ¥ Fgw FEC g W 97|
fom fa7 wiefa amT 72t 9= am
g 34 faq w0 fadle @ afadi
® geard w0 A L (@A)

SHRI ERA SEZHIYAN : Sir, we do not
want to associate ourselves. We want to
express our views on a very grave issue. The
House is not allowing us. We want a reaction
from the Government to the allegation made by
these Chief Minister of , Karnataka of the
money that is wused by the Centre.
(Interruptions) We want to have a reaction
from the Government. Unless we have the
reaction from the Government, we do not want
to associate ourselves. Sir we stage a walk-out
in protest against the Ruling Party by not
association with the Members of the Ruling

Party.

[At this stage, some lion. Member's lefi the
Chamber]

st it qAo WPW': T IFIT AT
feafe & agr % wer war o gvara
fag 7 ¥z1 f gwd feafe swe
TA w1 = g, e = s A
#a4 & fom == #FF 7 o"waey
ey e dana #§ Tremfa amEw A
fear o ) dvE ¥ v wEd
#r wg feafe G2 31 o 400
wa  ven ¥ fagiw A w0 omE
frar st wr & a@fma & @

=

g, @ni #r W o7 woOE,
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ot &1 oqEr oW @ d) A e
gff wWiEF ATT FTAT FFA AEIE
AATAT | GHE T AEAAAL AT AT
fag a1 #=aIwl " g F4F
qr & zwa =y S A F
yiy fear & demm @ ognf
F1 owmaw A fEEr s
(za=um)

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH):

Sir, with your permission. I just want to ask
one clarification from you. All that was said,
has it gone on record".’

MR. DEPUTY CHAIRMAN : No. Those
Members who were allowed to speak were
going on record.

SHRI J. K. JAIN (Madhya Pradesh) : Even
before the adjournment of the House,
whatever they were speaking, has that also
gone on record or not because you had given
a ruling that it has not gone on record.

DR. RAFIQ ZAKARIA; There is a
possibility of something going on record.
Right in the beginning you said that noth-in
will go on record. Then they went on
speaking.

MR. DEPUTY CHAIRMAN: I will see the
record. In any case, in the noise that was
being made, nothing could go on record. I
will see.

DR. RAFIQ ZAKARTA; Noise is another
thing.

MR. DEPUTY CHAIRMAN: My ruling is
that nothing will go on record. After that,
nothing could have gone on record. Tf
anything has gone on record, I will look into
it.

oY dYe oe AFKH - TyEFramfy
wgET, | Fg a7 5 ogum i
miAt frafs G2 22 F o wewim
g9 1978 ¥ Furet & fm 2

= we W fewfai g e
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[y Yo TR0 AFA|

Z1 T oar At I gt aeRt
F o7 97 FaaT fEavar ) -
figzy foal & @wi #1 WO AR
ga% a7 A8 FAardr &1 famfaer
we g ) 4 frafaar 73 7 ard 2
s AT wWEATIT H O uTTH qFr

g-'lm Fﬁ :ﬂal{{ ﬁ"a:l‘ '=Tff. ﬂm-
grEr  weAl ®,  mEEEERw &

Hawr  wolT ® fw @ 20
sagy EFfAT AEEEEn, arEeEw §
far @ 2 W T7ara fag ofra

w7 AT Ay R FEEr gy fE
FHAT, To UHo Wo, FATI § A
arit &1, foam, ot sifgard) qer §
IA%T AET A %Wﬂrf 2,
RIS ﬁT‘_’T?:'ekr» ﬁﬁ??’rﬁ
ot ﬁ"«'ﬁ'ﬂ?#“ﬁm e
gafqet frafs  dwa ¥ d=roF@
T R o T BT R wEl

smrrznagr ??ﬁ'ﬂ‘ﬁ?ﬂ"{ﬁ

ﬁﬂﬁﬂﬂ'n.ﬂf?ﬂﬁ' ﬂm’aﬁf
forsrar | oY Frow o aw @ fy s
FET A AA F AT U e
Fraraar 93 2 o ¥ fF owre qar
THU AT AT GAT AR HUT gEE
qwal a4 = v B 7 oag o
aeafs  ara wTr AT w9
qETRAl F FET F A0 fear
agt T et § 72 w947 w7 fom
a1 f feafa &1 quren gare fao
Aqa qg ? WT gAfAU agl 97
emfy oA AT fRAr o

UF WEEM@ 81 . EET RT
fE & W a7 anp faar v
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o, fte GRe @A : TEAT Y
foiE  werRAT ¥ aga o 4y
way fegfy ¥ s & 7rsw wgawTe
feafa &1 «qmr F a1 oI oA
T wEEAT FE, F@l ¥l
g AN, FEE FIETTOFATH,
faamr  wmw @ oagt g% i
uTA AT FE W AF q9-949
ot grfa & ot 2 Za a2,
g1 wawfEE TEE w1 gaea w1
g W A7 4@l W FeArd #7 V@
g 0 dremaar g & oA ami
F1 ot 39 ¥ e faam S w®
w1y feafs aAwErw o#
ql e 7% 2 ag 3w 2 fv =
qEEAT, AT AE 77, Tfw A
o feafr a7 7€ 2 @@ Faw G
g AE 2 IWAET AT A7 § A
gEET fazramar o 3aF #@4-
ardr M7 faom = g FidEr-aeay,
I AN F AT FIGATH F, T AT A=
T w=rd 2§ ag oF A= faera
fauz &1 frox 2z @ & FE-F0A
¥ aTE W1 A WIE e A,
fregerfoar &t 1 o 9w fag aree
F1 FgA1 2 fF Arardr &1 728 |
A AR A gAdr frwarfen @
#r 4t ot fireserferr a7 5@
AETA # qata ® i A & #
ag W % F @ 2 ag aread
1 qza F fora, oF wanr fwa e
sqifia ®74 % fao g1 7@r 2, 3w
A ¥ AFT qg A G A @A
2 3Tl wgEw, ae F1 Few
2, sfagra v amw w1 aEr 2 fe
ag ar fea ad & a4z femur &
¥ @ fader 3 gy g faw
F1 0% aifewa § gz 7@ 47 fw
A1 HqET FE wET 9w BT AT
I qE W T Az wae faar 4
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% oz A feafr dm1 A
¥ WY g WA AT W SR
fvim fam & o 29% HreEwT gwr

FART FeATT AT AT W@ O AT AR
o7 0% g7 93w O, 0%
afafrmgar %1 frafs 3= &4
AT UF  FETAT T WIAAT AT F
FYFifor &7 91 W F ) ™ fow
M ax  fremre & ogAwr fomer
Wi &t w7 sgaw 21 3
gamia wgmm, o o g A
# RTT A agrg FAT A fE
FEA geag wrfew #r R ogw amat
T T WWE AT LW | FTLATY
BAR g WA WERF @A A= ™
Ffeq =gt av ot afefafs & 37
7 & R oW AE & gwaTdY Ae B
4 fadt amf s aqee geard agr 2
agl arem & fw @@ &7 awwre a0,
QAT FY, EAGAT B, TIINFT T
g #wgar gzt & wedfr wee
anmy fea stro ATy g o< feafa
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o T4 ) o4 feafe ® wewfy
e A st g o §
Fga g feag o1 wremfy S @ o
ary  fear mn %% fawe § oA
THFT TZA AT, B A AvfE ar )
ag 4t FATT FGMET AT IAAT 4T
g,z T #74 F fworaz fiqfy
FIT A AR H AT Tefy
wET wg an) fpm g wAer
oFX AR ET Ay FnfEw ar ) sEw
AN BN ¥ AT F oA Fowm
W a1 G § fr feaim ¥
ot @ # ud feafy Foww F
7T HwT T g fwooawme-
AT ¥ #i19 w@r ERllEd ag
¥ ux 7I=9A At Az femr omam
3T F1 AT A @ F AW oA A
afgw &1 a7f g I TF 2
AT A I ATHE E A9 aww
# 78 war v owre wedfy wew
A A foar A& e fEan T
gaIl FTwT &9 W feafa & @
T | AEEE #7 oaw g oy
ot facret @At F &0 2 AW qE
#F wmT 97 @Er g oz, fagEno&@t
g, afeT gavs faTndr =1 & A,
g md F oAw, qredEm T
T & W, A & an, sfe
ST FT SAET AW FEA (mEaw)
awtfast 1 o g wgT wfEw
FA AZAN AT F, FAT AT
gfmi oar A fx @ 3w zf
ST oI TET F, ENTAT ATEIT -
frai @< <@ # wean feafs aga
aswr 21 Hamwm g v o7 aww
g &1 feafe 1 7 w7 F S
faindt =i & AWM wwAEE w0
F quirqa 1 W T ATZ AT wATA
gAT W E F Ieg e A FEr
anr | fow F9a Fwor W@ FzATT ZR
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[!ﬂ' Tle THo H;ﬂiﬂ]

w g, far aan @ e oot AT
AR I T IARAA IR RTATT
TEAT AT F E14TF7 FAAIT FTAT,
A ammal W oIw ¥ fEw o As
Z1A ar sia 4% wze B oeaferr
X O® T AR FT AN LA AFAT
a1 1978 # wewrr gE, fa ar
WIRT AT IH FAT 7 AAT0 OE &0
AEA 47 | IAF FA4A A AZ WA
M A qT WA F 1 WAA qUEF
T OWHA W ORATT FAGT AATGT |
3 IF WA FT AAT A T, wIE
AU FET AN T AT ATEA
AR AL g wORT 2 oy fegfa
aigm Wi 21w ¥ oAl wF g
T OET qEAAT A TN ARA
& AT AE-AE AT WAty wAT
FT ¥ FEAE T OAFT T F
AW A &0 97T ¥TF WA AN
EGC U o (I (GBI o s
weaa g7 fesfr 30 77 7 a7
= oqr o oF gt = €
TR 9T & g9 a T
ATH EATL A wer [FErdr At
@ Y, W Aadr 77w f9g 9 &, I
AT qiEA ZITT A, qF A AT
EIEAREC I i i ec Al B i 1) Tk
1 gaar & 7 2 ader o g
f@ oFt 29T gra Fl sATEAT TATA AW
¥ ATg FAAT F 0 A1 q@ 9T AT
o1 A AR §ouT 4Ar §, "
FIHYfA @qvH W wE 21, qE ATE-
T & fav ago g1 o oA
atfe® wafgenar s =949 G4z
T ORI AE ZTFET 9L FIE A AR
T AT wE T T
731 # oW gfilfqa AT weylE e
i fear war 04 3w gifEw
= i Z 0wy fawaim @ 0w
W oueNE WA F ey
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ZATY AT WIW AFT FATHL 94T
A% F Far faqraziar, Faw e w7
frdqar & ag feafs & s @ 2
3781 fagfam awd wr www aw
w F 37 famdr ot e oA
AM AZ ¥ F | TEAME 7AW,
u¥ qZE As AAAT FAT AIEA
®E & oww T wiEvE am,
I W, vITEEEE e E-
2T v % ey .0 Frag fagn
s ? oy a3 e ?ogaT
quarAE smal gfEer wg § w6
Ae-aTe gz agat £ B g .-
g7t &7 qfamar w oA ad s
|EY, BT TV ATTATY 97 1T
2 afpr w mgws g fv W
A% a1 ox wrET ¥ FAw ¥, Ffew
® TATA P, AT ¥ FATT E, AW
FoTaT AT dATA F, AW AW ENW
™ AT FE WA TR
oW wE DT A, 95T Al
CEEESE G I I -
i wamm 7 fo wgr oaw wd-frde
goTT sy g, gu-fadw gmia
qgfaam & da & e f, "iEw
#i, afewrz 21 ar foeamez 21, 79
Twas § 1 mw gAr 0EElE,
gfezgimor @y wfge, oW G A
FiEr e arfge v aqudT &
F AT I F, ftqq, IT G FAAEL
# qftr &t S =i A straw
F Tl 9 oW fregae FE
wifzm | St Ag woOd @ E,
a7 Faer freware 98 ¥ @ 2,
awge ® Al a8 @ # A 7
= F o wewr @ § oA faEe-
I S F, WE 1 3R Aifew
FEr 2 A1 FwF A4 F, wiw e
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oA TR A FAT A HAT
Agla # e aedr fE oS A
2, T RIAT ST Fi AAT F AT

gFEd FT Ffww F1 Ty Jrfao,
fremr, fear s wfge aifs

At graafas A 2, @@ suafers
® & 79 4%, AT JFIET FAT
was 7 ggA fzar @1 w2
ST AW wr oW osroowE O,
SRS O AR S O o
AW E TR AATE F; AT |
Al any cost, we have to contain these
activities and we cannot contaip these
activities if we cannot contain these offen-
ders, If they are sllowed (o go scot free
and roam &bout here and there, then.
they can go on precipitating it and fomen-
ting it.

gafan RU wedr AT &
T WA 2 A2 gmE ¥ fr oo
¥ q3r owr 1 & s frowre
T L e R

o) frer 7 At faawTEed
¥ Ay w2, 75 [3e1 Wwod 97 a9
w21, wroR gieamer § oow ar—
TAAT ATE H FTATHIS GHT, FEAT
w;r;z- e T | afg wm o gAet
T AN &, A1 T A A

[15NOV. 1983]

|

- I S —
=7 a7 FA|

in relation to the 234

State of Punjab

F Am, G9 TATgEw @7 fredr
2, 9 77 9§ T 9ET A
feafz a0 77 3790 = o

TR, ITIATSER WEEd, [
ST | S (S %
FouT A wqta wem fx S5 oy
a1, 3T At F OwT w0 e §
AT, TAGT FAA FE AT FI09 FT
Wy, W AedlE @ oy A
frar war &, s % &7 7= 5 og
#1 58 am 7T forwmrafae aro
w3 AT Tl wraE A fear g,
Tz FZT W § WY d THan g
T OE |

MR. DEPUTY CHAIRMAN; Shri Har-

Kishun Singh Surjeet.

SHRI SHRIDHAR WASUDEO DHA-

BE (Maharashtra); Sould we not adjourn
for lunch?

MR. DEPUTY CHAIRMAN : | think,

we can adjourn for lunch for some time.
Mr. Surjeet, vou can start after we reas-

semble,

SHRI HARKISHAN SINGH SUR-
JEET (Punjab) : Yes. 1 think, it is better.
MR, DEPUTY CHAIRMAN:
We can have a short lunch break
mEA ST WEAITET 1 a7 am &

-—

£ |

The House then adjourned for
lunch at thirty-four minutes past
one of the clock.

—

The House reassembled after Lunch at
three minutes past two of the clock, Mr.
Deputy Chairman in the Chair,

SHRI HARIKISHAN SINGH SUR-
JEET: Mr. Deputy Chairman, Sir, this is
not a welcome thing that in a State where
the Assembly is functioning President’s
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rule has to be resorted to, but in this case
nobody has condemned it because the
situation had become such that perhaps it was
thought that the Government would be able to
tackle it by imposition of the President's rule.
1 would like to say, if we look back, this
imposition of the President's rule itself is the
result of certain policies pursued by the
Government in connection with dealing with
the situation in Punjab. If the Government had
made serious efforts to have a solution in
time, there would have been no necessity for
imposition of the President's rule. Even now, |
would say, if the Government banks upon
dealing with the situation only through
administrative measures, it is very much
mistaken. There is some relief felt by the
people but incidents continue ta take place,
killines are there dacoities are there, robberies
are there and the criminals are going scot-free.
So, the imposition of the President's rule one
should not think that they would be able to
deal with the situation.

First of all, I would like to state about the
situation that is prevailing today. Even today
these incidents are taking place, same bank
decoities. same killing of innocent people,
same things are going on.

And communal division has taken place so
much about which we had never heard earlier.
Earlier also I have repeated here, it reminds us
of the situation prevailing before 1947. 1
again want to say that although outwardly
you do not feel because riots are not taking
place, in reality the poisonous  propaganda is

being made in such away that communal
division is being very much  hardened, the
feelings are getting hardened. Can you

imagine somebody, posing himself as a big
leader, comes out and openly says: "If my bus
is not returned, I would take the heads of 5000
Hindus"? And what confidence can you
create among the people that yon would
protect them? What happens if all the crimnals
go scot free? That is why there is a fear
complex in the population and they are very
much afraid.
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So far as economy is concerned iadus-try
and commerce are in very bad shape. They
have suffered so much that nobody is
prepared lo invest capital there today.
Whatever little industry was there, that also is
suffering. So far as commerce is concerned,
lobody is prepared 10 provide credit to them.
This is the situation today.

The two incidents which took place last
month have created a very bad situation and
further worsened the situation. They have
aroused the anger of the people. How can
this happen in a country, in the State of Punjab
where people unitedly fought for
freedom, Hindus, Sikhs, Muslims, all shedding
their blood against British imperialism for
liberation of the country? If this can happen
there, what would be  the future of the
country? One was the bus incident in
which the extremists indulged  in
such heinous  crime that they  took
out certain Hindus only to kill them, including
children and women. Nobody was spared.
The second was the incident of derailment
of the train. These two incidents have aroused
the anger of the people against those criminals
who call themselves exeremists, those who
are  indulging in these activities. I do not
blame the Akali leadership for that because as
soon as they came to know about these
incidents, they denounced them and also when
a hartal was called they immediately supported
the hartal and participated in it. ~ That » the
position.  You hve to differentiate between the
leadership of the Akali who do not indulge in
these activities, who have denounced these
activities and the extremists who are indulging
and organising these activities, may be at the
behest of some foreign power, may be Pakistan
is also encouraging and all thost things are
there. But we have to see that still these
extremists are allowed to have their way, they
are allowed to create panic and it  is they
who are creating a situation ~ which can be
very dengerous for the country.

We have debated this question in this
House many times. I would like to state that I
do not want to spare the extremist*®
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and also the Akali leadership's role in this
respect, but I will primarily blame the
Government for its mishandling, which has
resulted in the imposition of President's rule,
its hesitation, its vacillation, its inde-
cisiveness to solve the problem.

I want to take you back as to why this
situation has arisen. The Akalis presented
their memorandum in the beginning of 1981.
They waited for months together. There were
45 demands. We cannot agree to all these
demands. We never agreed to their concept of
Anandpur Resolution. Sa many other demands
were there. Some grievances were there. They
were all clubbed together. But on the basis of
that memorandum, the Prime Minister started
negotiations  through emassaries, herself
directly and they went on for months together.
Not a single demand was found to be
acceptable to the Government at that time.
Even though the religious demands which
were later on accepted, were part of those 45
demands. For eight months continously it was
thought lhat no demand could be accepted.
The Akalis were prepared for much less at that
time and, they were feeling that if the
religious demands were accepted they were
prepaed to come to some understanding and
agreement on that basis at that time.

Then we come to 1982. Afterwards it was
said that nothing could be accepted; that was
the answer. 1 am saying this because Akalis
never gave up the path of negotiations.
Extremists are different. You may not be
defferentiating between them or may be
differentiating for some different purpose. I
will come to that point later on. But I want To
say that they were forced, ultimately when
nothing was accepted, to agitate and they have
been agitating. It i; at that time that the
extremists of Bhindranwale were carrying on
their parallel activities. Bhindranwale was
allowed to operate everywhere. He was giving
extremist slogans. He was arrested and
released and he was using all media and his
religious propaganda to rouse passions and
criminal feelings among the people. Some of
his people were arrested. He started a
morcha. It is after
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that, when you did not accept any of the
demands of the Akalis. And the attitude of the
Government was most unreasonable. It was at
that stage that the Akalis decided to launch a
morcha. It was not for just one day. In luly they
started. Then August and September went by.
But the Government did not bother. They came
to understand that they have been able to rally
the support of masses of people. And why?
Because, they put down their de- ' mands
concretely, reducing it from 45 to 10, clearly
stating that six were religous demands and four
were demands which were common to all the
Punjabi people. It is at this stage that they were
able to rally mass support and, on that basis, a
lot of people got arrested and there was no
place in the jails. At this stage the Government
thought it fit to negotiate with them u.nd the
negotiations started through the emissary Sardar
Swaran Singh. Let the Government be frank—
because they have to take the people into confi-
dence—and say why it has been shifting its
stand time and again. It was on Ist of
November, after big efforts were made, that the
Akalis were made to agree to certain proposals
which the Cabinet Sub-Committee made, and a
draft was prepared. On the 2nd the draft agreed
upon was okayed by the Akalis. The only diffe-
rence was that the Cabinet Sub-Committee
wanted some time for discussions. That was a
reasonable demand, a reasonable thing, to have
some time for some discussions with the
concerned States so that they also could be
persuaded to agree to that. The Akalis agreed to
this proposal. On the 2nd a statement was
agreed upon which the Home Minister was to
make here and on the 3rd November. But, un-
fortunately, when the statement came here, it
was quite different from what was shown to the
Akalis. This is the first stage.

Then, after that, again Akalis had no
option. They announced that cm 18th
November they would announce further steps
of the morcha. There was a difference of 15
days. Nobody bothered about it. I do not
know how the Government functions, how
the Administration functions. They had
announced that on 18th they were going to
launch a struggle. It
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happened on the 2nd. Between the 3rd and
18th there were fifteen days, two weeks' time.
But nobody bothered. On 16th again, contact
was established with them, only two days
before they were to announce their struggle.
On 17th or 18th some understanding was
arrived at. They were ready to go and convey
that. Agreement was again there and that
agreement wag to the satisfaction of all. I do
not want to go into the details of the agree-
ment because [ still hope that some sense will
prevail with the Government to make an effort
to find a solution. Therefore, I do not want to
go into the details of the matter. But, that was
something which Haryana could have
accepted, which Rajasthan could have
accepted—the agreement of the 1&lh which 1
am referring to. But a sudden change was
there on the Government side. Again nothing
happened. Again some rift was there. They
also did the foolish thing of announcing their
Morcha before Asiad. But the counter thing
which the Government did was also to be
denounced. What was done in Haryana by
Shri Bhajan Lai at that time,nobody in the
country appreciated. May be some people
thought that they had been able to control the
situation. They created such a thing,
something similar to what Bhindranwale was
doing. Indeed much worse was done by
Bhajan Lai by searching everybody. I know
that at that time Judges of the High Court
were searched® military officers were
searched. Such an insulting attitude was taken
at that time. Anyway, that is a different matter.
I do not want to go into that.

After that, again the Cabinet Sub-Com-
mittee invited them for negotiations. They
again welcomed the negotiations. What 1 am
saying is that at no stage they refused
negotiations. It is not that they had refused
negotiations. At no stage did it happen. The
Cabinet sub-committee again went into it; the
negotiations broke. Then the Prime Minister
on 21st January called a meeting with tbe
Opposition parties to inform the Opposition
that the negotiations had almost broken. This
was the information she mwanted to convey to
the leaders of the
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Opposition. Then we impressed upon her to
convene a tripartite conference to see whether
we can help in finding a solution. This was the
situation. That was agreed to by the
Government. In two days time a tripartite
meeting was conveyed. Record is there. Home
Minister is on record that the differences were
very much narrowed down. It is on record that
the Akalis attitude was not unreasonable. Then
the differences remained only on two points.
Many important points of differences we were
able to resolve. The Prime Minister indicated
that wc could not accept the Anandpur Sahib
resolution. People are very much confused
about the Anandpur Sahib resolution. It is a
very lengthy one. In this resolution they have
talked about the demands of working class and
against monopolies and so many things. But
there is one part. The introductory part where
they talk about the supremacy of the Sikhs, to
which no one could agree. The Prime M'nister
was rightly concerned about it. We also told
her that we are also agreeabl, on this point.
And we told the Akalig that m a secular Tndia
they could not put forth such a demand. At the
end of the tripartite meeting the Akalis had to
agree j>ot to press for the inclusion of
Anandpur Sahib resolution—m the
introductory part of if.

Then the second important point at that time
that we wanted to bring into discussion was
the waters dispute. It was settled in the 1955
agreement what the share of the Rajasthan has
to be. We persuaded them saving; No: we are
not talking about the legality of the matter.
We are only talking about the moral position
rather political and moral positions. In 1955
the agreement was arrived at; and o,, the basis
of that, Rajasthan had spent something like
.Rs. 600 crores. Now if you today raise this
question, it is unjustified. This also we were
able to bring home to them. The difference
remained only on one point: the talks broke on
one point, one irrelevant point. And that point
was. what would happen till the tribunal took
the decision? They wer, derrvandinc that the
existing arrangements should continue. And
the Government wag insisting that the award
given by th, Prime Minister, or the set-
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tlement arrived at that time, should continue. I
appealed to both sides saying that ther, is no
difference in that, because till a new canal is
dug, no water can be utilized by Haryana. So
whether you agree to their proposition or they
agree to your position, it means the same
thing. The Government cam, to the conclusion
after a month and said; Yes. Now we are
agreeable. This is th, minor point on which
the talks broke o,, that day; otherwise, some
settlement would have bfen arrived at, if only
a serious thought had been given as to what
the impact would be. So, this is what happend
in the tripartite talks'. Then, after the tripartite
talks again deadlock was there. No effort was
made to clinch those issues. Two issues
remained. Others were clinched. One of this
the Government was able to solve. The other
one was territorial one. Then the opposition
parties made efforts. It is very unfortunate that
the Government, even on such questions, does
not appreciate the efforts being made by the
opposition to help to find a solution. They
would like to blame the opposition any time,
any moment. So, what happened was, that in
April again some efforts was made I do not
want to go into that. Some effort was made.
And I am abl, to say that so far as the Cabinet
Committee was concerned, because I was also
involved in that, an agreement was arrived at.
A draft was prepared. I do not know how
suddenly they changed their mind. I do not
want to go into that also. I do not want to go
into the details because I still hop, that the
Government might do something to save the
State of Punjab. It is bound to have
repurcussions on the whole country. We are
not discussing this matter with a view to
utilise it and nobody can, utilise this matter
against another party. I may tell you that you
ca,, only utilise it to disrupt the unity of the
country. Any party which tries to utilise this
question of Punjab issue for partisan ends,
will be playing a role which wil] be suicidal
for the future of the country.

What happened in between? Here T want
to blame the Government. At that time,
perhaps, the Government thought that it was
not proper to cometo an
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understanding with the Akali leadership
because the Press had boosted a new man, an
emerging leader famous Bhindranwale who
was earlier put before the people and
supported by the ruling party. 1 am saying it
because in two elections he was the main
campaigner. This is how secularism is
preached. In the elections he was the mai,
campaigner. But, anyhow, the Government
came to th, conclusion, perhaps, that there was
no use of talking to the Akali leaders, but it
was necessary to com, to an understanding
with that man. And perhaps, they thought that
on the basis of an agreement on the religious
demands, they might be abl, to teach a lesson
to the Akali leadership. Then, suddenly,
without the knowledge of the State
Government also, one day, Mr. Blunder was
sent from here to Punjab as the police official
in-charge. What did he do? He was sent—I
specifically say with, authority and want to
bring the fact; before you—to make up with
Mr. Bhindranwale, because the understanding
that was there was that without making-up
with  him, without involving him, no
settlement would be possible. This was the
result of Press propaganda, and the
Government is also carried away with it. Some
agents also were used for this purpose.

I know there is a person who is in prison
now. He was for six months at hig
Headquarters in the Punjab Bhavan. Mr.
Balbir Singh. He was advocating ft>r
'Khalistan', and he was given room No. 17 in
the Punjab Bhavan. The Bill came to Rs.
12,000. He was in contact with Mr.
Bhindranwale and also with the Punjab Chief
Minister and bureaucracy I do not know. Now
he is in prison. He was put in Jail because in
Punjab the common feeling is because of
traditional national movement that only these
patriots wer, going there. He was supposed to
be a sacrificing man, extremist or whatever he
is. So, this has happened. Then Bhinder made
statements and 1 asked about it in the
Consultative Committee of the Home
Ministry, the Home Minister informed that hg
has denied it. He had made two statements
after going there: One there is no criminal
hiding in the gurudwaras.
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Two, there are no arms in the Gurdwaras. To
please whom? And a day before that the Chief
Minister had said that criminals were being
harboured and we were also saying that
Gurdwaras should not be made a place to
harbour criminals. These are th, ™° statements
made by him. Did the Home Ministry check
up? Why should they check up? It was a
planned thing. They were made with a
purpose, to have a rapprochement. I may tell
you, that poor man, the DIG died because
some effort was made, some military officer
was sent from here, an intelligence officer
was sent to make up with Mr. Bhindran-wale
and at that time, he was shot dead before the
Gurdwara. This has happened. But that also, I
may tell you, did not work because by now,
although created by the ruling party, his head
got swollen. He feels himself big. The foreign
press comes and interviews him. If you read
his interviews, no sane man can understand or
appreciate it. (Interruption) Tapes are being
sent to villages to poison the minds of the
people. Tapes are being sent to the foreign
press, the BBC and so on. In an interview, he
openly says about the Jagat Narain murder—I
have read it;

“sre WERT AT RT A3F0 OWT AT

AT AT FETH T ST AT | THA AT
e a< ™ F1F ot & 7255 7oA

It is like that. Somebody, some 80-year old
man has died. This type of hatred he has got.
Somebody questioned him: "Did you say that
if your bus was not returned, you will take the
heads of 5,000 Hindus?" He said, "Yes, 1 it"
This interview is printed. So that type of
person is there. So, that failed because he has
also taken it to his head-"I am a big leader;
without me nothing ca,, be done." And it is
he who is encouraging all these extremists,
whether

they belong to him ... (Time bell
rings) 1 will take a little more—10
minutes.

MR. DEPUTY CHAIRMAN: I have
given you more than 15 minutes.
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SHRI HARKISHAN SINGH SUR-JEET.
All right, I will try to complete it soon, I am
not looking at this Punjab matter from ary
partisan angle, 1 may tell you. I am prepared
for any sacrifice, anything, \%hich wil[ bring
a solution of the Punjab problem. So, after
that, this has happened.

Then again the Opposition on June 38
came to help the Government, saying: Yes,
you find some solution; some settlement
should be there; some area may be given to
Haryana; som, compensation may he given to
them for a new Capital. This is the- only thjng
which remains. Now that also is taken up
differently by the Government. The
Government's reaction is quite different; it
says, the Opposition is trying to utilise the
situation. Thig is what happened earlier also.

Now this has repercussions in other States.
In Haryana naturally feelings are aroused.
And in other States also, look at the way
things are being handled. I was going last
month to Kanpur. T got dow, from th, train at
the railway station and I wanted to go to the
rest-room. And there the police follows, four
or five of them, seeing my beard and hair,
followed me and said. "We want to search
your case." I said "Why?' They said, "No, no,
it is a general scrutiny." I said. "What general
scrutiny? You have not followed anybody
also. Since I got down from th, train, I have
not seen you following anybody else except a
person with a beard and hair.! What atmos-
phere will it create? What poisonous
propaganda will it create? When I showed
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him my card, he said," "Sorry, Sir, it was a
general thing." I wrote a letter to the Prime
Minister. Till now I have not got a reply. If
the tactics of Bhajan Lai are applied i, the rest
of the States, you will propagat, the idea
much more than what plea extremists are
doing in Punjab. I condemn them and I
condemn this attitude also which can be very
harmful to the national unity of the country,
for which we have made a lot of sacrifice.

Now w, have been trying to persuade the
Akalis. They met the Opposition parties here.
They came here on the 22nd. We told them
frankly, yes, you have to denounce the actions
of the extremists, bat that is not sufficient.
You have to come out categorically and
invoke the same authority of Akal Takht that
anybody who kills Hindus or persons of any
other community is not a Sikh. 'You have to
come out openly with this. Then you can
create confidence among the people of
Punjab. W, told them frankly. Otherwise, you
don't get the support of the democratic
masses. What the Government does, we de
not know. We have burnt boats many times,
not once—this solution, that solution—
without knowing what impact it is going to
create. That is why the Opposition is making
its efforts. What happened in the Home
Ministry Consultative Committee on 24th?
What happened? The record must be placed
before Parliament. What happened on that
day? When we took up the issue their attitude
was very reasonable. The statement made by
the Home Minister in that meeting was, 'Yes,
the differences have narrowed down, and
what we have said up to now is not the last
word...."—these are the actual words —"we
are prepared to talk and we will write to them
a letter tomorrow....". But there was one
slip— may be, a political sh'p—and that slip
was he said, "We have kept the Assembly in
animated suspension: we are even prepared to
have a coalition with them share power with
them." 1 inv mediately told the Home
Secretary and the Home Minister. "You have
committed a serious mistake." X asked them
immediately to contact their PRO and tell him
that this news should not be given out. Vaj-
payeeji had left at that time. The news had
reached the people, the news had gone
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out by the time those leaders  reached
there. They were going to Amritsar. They said
they will be beaten. Even if you want a
coalition, 1 don't mind.  But this is not the
time Jo have a coalition when the movement is
going on. It lakes time to bring them to your
view.  In the background of this movement
and what is happening, you will not be able to
bring them down. I am not opposed to
anything.  If your attempt is a constructive
one and is sure to bring th, situation to normal,
it will be supported by my party. Now I want
to say that this has happened. Whatever little
effort we have made to bring them to
agreement, that has been stopped. The next day
what happened? A different statement was
made by the Home Minister The tone
changed completely. Is it the way to deal
with this type of a situation, with such a
crucial  situation? If some lapse has
occurred, you swallow it; take time to correct
it in a different way without creating noise.
No. The next day your tone was firm. Two
days after when the Prime Minister went to
Chandigarh, there again the same firm attitude:
quite different; the tone changed. What
should be done in that situation? I would like
the Gov-' ernemnt to ake up its mind.
Naturally there also there are some extremists
pressures. How many times have you shifted
your position? It is one thing fou have not
consulted us. But what I want to say finally is
that the situation in Punjab is very bad. There
are two lines. First you decide what line you
want to proceed with. What we have been
suggesting is. you isolate the extremists; fight
them out: otherwise you won't be able to create
confidence among the people. If you make up
with Bhindranwale, it will be suicidal: you will
lose all the support of the Hindus and
minorities in Punjab. One line is isolate
them, accept the genuine demands, jrgue with
them, get the help of the Opposition. settle it
a.nd create confidence among the people of
Punjab. This is one line. The second line is
to make up with him and try to involve him
and if you do this il will be a disaster. Now,
finally. I want to say that Punjab is not a
State as other States are.  Punjab is a border
State. You have yourself been sayina ‘'hat
Americin imperialism is encircling India from
various quarters.  You hav, yourself been
saving
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that Pakistan is being armed by' America. You have

been saying that Pakistan is taking interest in this MR. DEPUTY CHAIRMAN: Before we
Punjab problem. Why should they not? Already proceed further, I would like to inform the
sophisticated arms are being used by these fellows. bon. Members that they should conclude this
The border is an open border.  You cannot stop discussion by five. The Home Minister will

smuggling.
But why do you blame them for that?  If you are
working out a formula under which extremists are
being encouraged, only forces of separatism- will
flourish there. A few days back our Party
came out openly when Talwandi spoke of
parallel Government. Our Party said that such
separatist movements should be  condemned.
Such separatist activities will get encouraged if
you delay matters. If you delay further, there will be
further troubles and if you think that the President's
rule will work there it will not. Whatever little
control the leadership is having now will be lost
and things will go kito the hands of extremists. I
feel concerned about it. I do feel that it is bound to
have repercussions.  In Punjab things are not so
easy, I do not want to discuss other Ordinances
now. When they come up, we will discuss them.
But I would say that it is better not to involve Army
in this problem. It will be dangerous. Apart
from the administrative measures which you are
taking, it is very necessary to take som,. political
measures. First of all you make up your mind. If
you delay, movements of separatism will grow and
then there will be communal divisions. If that
happens, it will be disastrous for the country.
It will have Tepercussions in the whole country.
This will be very bad for tire unity of the country.
We are facing all these problems there and the Gov-
ernment should give them top priority after
miakins up their mind. Do not think of Congress
Party or other Parties coming to power. It is not a
question of Parties. The question ig the future of our
country. Kindly consider this problem from that
angle. Any narrow feeling based on this
combination or that, combination will not work
there. Only a broad solution based on broad
principles will work. I would, therefore, appeal
to the Government to see reason and find out a
solution because-administrative measures or the
President's rule alone is not going to solve the prob-

You cannot stop entry of persons also. reply tomorrow.
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SHRI CHANDRA-

MURLIDHAR

KANT BHANDARE (Mauharashira). Mr,

Vice-Chairman, Sir, I rise (o0 support the
Resolutiop moved by the hon. Home
Minister. And when I rise this evening,
I have an assurance and the confidence



259  R°- Proclamation issued
by President
[Shri Murlidhar Chandrakant Bhandare]

that an overwhelming majority of the citizens
of this country, coming from all parts of our
great country, are in agreement with me in
supporting the Resolution. It is a spectacle
which is difficult to find previously. The
Government has dismissed its own Ministry
and installed the Presidential rule. Why?
Because, according to the opposition, we
failed to negotiate with the Akalis. Is that the
correct picture of th, situation at all? One
should go to Bombay, one should go to
Ahmedabad or one should move about a little
in Delhi to find out the concern and anxiety
of the common man over the situation which
was developing i, Punjab. Initially, they had a
hit list, marked-men, police officials,
Government officials, revenue officials, each
one to be picked and killed. When young men
went and said that they want to serve the
cause of the Akalis they would be told, all
right, you want to serve the cause of the
Akalis, go and shoot a Nirankari, go and
shoot a Government official, you come back
and you have served the cause. Then the
things became even more difficult. It was no
longer a hit list. It became killings any
innocent person f°' no rhyme or reason. It
came to the end of democracy. It came to the
end of the rule of law. And, I think, only an
important Government—I am sorry that my
friend. Mr. Ladli Mohan Nigam has left—
could have tolerated the situation. I think his
illustration was as inept as it could be.
Because I think everybody in the country, by
and large, is convinced that the Prime
Minister means business. Everybody is
convinced that the problem of Punjab cannot
be solved unless we put an end to the terrorist
activities of these extremists. And, whatever
sacrifice we may have to do, we shall do it.
Because above all, we are concerned with the
unity and integrity of our country. We shall
not surrender it. Even if the Congress has to
lose elections in all the Slates, we will face
this problem fairly and squarely. Therefore
please do not try to confuse the issues.

We are today talking about support to the
Proclamation and I want this House to rise as
one man on an issue which is national, on an
issue which may ultimately threaten the very
existence of our country and its
independence, and support this
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Resolution, because it has not been brought
about to serve any political end, because it has
not been brought about to serve any partisan
end. It is really pathetic to find what the hon.
Shri Surjeet said that we have brought about
the Presidential rule in order to patch up with
Shri Bhind-ranwale. I mean, I can only really
feel for the bankruptcy of his ideas. F think a
time come when a movement is started by
good people for what they consider a good
cause. But there also arises a time during that
movement when the movement slips out of
the hands of those who started it. It gets into
the hands of the extremists. It gets into the
hands of terrorists. It gets into the hands'of
anti-social elements. It gets into the hands of
those who are the enemies of society and
democracy. Thai is what has happened in
Punjab and w, have to wipe out these things.
We have fo really deal with these extremists.
Recently—I will tell you; it is not a matter of
joke—a newspaper item appeared that one
Satwant Singh, an Akali extremist, had taken
a vow that he would hijack a plane. He may
still fulfil the vow because he said that
whether he lives or dies, he will see that a
plane is hijacked. I was surprised to find out
that this Satwant Singh had gun which cost
forty thousand dollars; So, I asked, why is this
gu, costing so much and I was told that this is
one gun which can be used in an aircraft to
immobilise all the passengers without
damaging the aircraft, so that the hijacking
operation is successful. I don't know whether
those speakers who want to belittle the gravity
of the situation in Punjab are aware of the
most sophisticated arms which the extremists
are possessing. I want to ask the hon. Home
Minister whether he has made enquiries from
where so much of money is coming for
acquisition of such sophisticated arms and for
carrying out the terrorist activities, because I
am told—and it is elementary knowledge —
that no terrorist activity can be carried on
without the use of large funds. The very
presence of thes, large funds itself is a source
of great threat and great danger to our
country. You se, and read in the newspapers
tha; this particular hank is robbed or that
particular petrol pump is robbed. That is one
way in which terrorists collect money. But
what they get out
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of these robberies is only the flea-bite; they
cannot buy sophisticated arms by collecting
Rs. 30,000 out of one bank robbery Or a lakh
out of some other Bank. 1 think that many
foreign elements are at work and it is a very
serious matter to which the Government will
give proper attention.

One thing is certain that ultimately our
Government and the Prime Minister believe
that in solving the problem, this is the right
step. In the situation that prevailed, the
ordinary democratic process had failed. In the
language of Article 356, the Constitutional
machinery had collapsed. Thai is .the weakness
of democracy where one has to please far too
many and try not to dis-. please anyone, and I
am glad that such a provision—when one looks
at the situation like this and of Assam—was
included, because there is some debate about it
in the Centre-State relationship debate w'nich
the Opposition is carrying on like a circus
around the country. And it is only in the fitness
of things that this Article 356 was invoked in
this case.

I want to deaj with the point which was
raised earlier this morning by my
esteemed friend, Mr. Advani. The hon.
Member said: Why not dissolve the As-
sembly? 1 really cannot understand;  he
knows the difference between the situation
when one has to dissolve the Assembly and a
situation when one has to keep it in animated
suspension. The Government had not
lost the majority. The  Government
could run. but only at the cost of
worsening the situation. It is only when
there cannot be a formation of a Government
that the Assembly is to be dissolved. Does
the hon. Member really suggest that in this
case, we should have dissolved the
Assembly, perpetuating the President's Rule
and not have elections for years and years
to come? Are there conditions today
present  in Punjab for having any elections
in the near future? I think, the answer lies
in two factors. One, we had not lost the
majority and there was no need for
dissolving the Assembly so as to have
fresh elections. Elections  would  have
complicated the problem.  The reasons
for keeping the Assembly in suspend«d
animation and not

[15 NOV. 1983]

in relation to the -262

State nt Puniah

- dissolving it are far too obvious. But a point
has to be made and, therefore, it has been
made.

Similarly, the point which my friend Mr.
Nigam has made about the Ordinances. The
provision for promulgation of Ordinances is
there in the Constitution and is there any
Govenment in our history since 1950, which
had not made use of this provision? I think,
we are talking too much and sometimes,
talking too much leads to a little irrelevance
and I think, that we are over-emphasising that
in this case, we took out these Ordinances. I
think, ihis was the only thing we could do. I
do not think, possibly, any other mode we
could have been adopted, for taking this step
to meet altogether an extraordinary situation
which prevailed.

What next is the question? The Ordinances
and the suspended animation of the Assembly
should be taken to their logical conclusion.
The situation should be controlled.  Many
say that these are the Sikh demands.
Some of them say that some demands, at least
four of them, are the demands of Punjab. 1
read articles written in 'The Indian Express' by
a dozen illustrious citizens of this country.
They say the same thing. But when you talk
of Punjab's demands, is it not the respon-
sibility of these persons fo see that the
agitation for getting these demands is
carried on, the movement for getting
these demands accepted pushed forward,
in a manner acceptable to every resident of
Punjab? How many of the Punjabis support
these  extremist and  terrorist activities?
How many of the Punjabis, the Sikhs as
well as the Hindus, support the Akalis in the
manner in which they are going about with
their agitation in regard to getting their
demands accepted? I think, it is an element of
democracy that when a large number of people
of a region want that their demands should be
accepted, in a democratic, in a legal, way, they
should abandon, they should give up, they
should surrender  all these illegal means
and adopt a peaceful approach. I know what
was the position when there were agitations
for linguistic States. There is no State
which had escaped these
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riots. Yet, we have solved some of these
problems in a peaceful manner. Even today,
after we have solved some of these problems,
there is dispute which is existing between
Karnataka and Maharashtra over the
settlement of the border, particularly, the
Belgaum area. Now, therefore, it is not as if
we have not solved some of these earlier
disputes in a democratic manner. And I think,
if we claim to be the followers of Mahatma
Gandhi, to depart from the path which he had
shown, of nonviolence and peaceful
resistance, is really to be not the true sons of
this great democratic and non-violent nation,
which, today, happily and proudly for us, is
the leader amongst the peace-loving nations of
the world. The situation is fast being
normalised. I am told the Government is going
systematically about the job. They are
combining the villages. There is also a
suggestion that there would be hit brigades so
that those who kill people without notice may
also get a bullet without notice. BtitT do agree
with the Government that though it is armed
with .the severest powers, those powers must
be used the least and to the minimum. To that
extent [ welcome the suggestion made by the
Governor that he would show the utmost
restraint before he enters the Golden Temple
or does anything of that kind. I am one with
the Government because we are out to solve
the problem and not allow it to aggravate any
more. | am sure, it will not be long before
which the situation is normalised and a
common man in Punjab will be free to move,
and when that situation is there we must keep
the path of negotiation open because without
negotiation nothing can be solved. We believe
in negotiation, our Government believes in
negotiation and Mr. Harkishan Singh Surjeet,
who has given a long list of dates, clearly
shows how earnest the Government has been
about it. Of course, his all points will be dealt
with by the Home Minister because he was
there. I am also not the member of the Home
Ministry Consultative Committee. So, I leave
it to those who have the first-hand knowledge
of those negotiations. But then we will
negotiate with the moderates be-
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cause one of the ways of putting down the
extremists is to encourage the moderates and 1
do not think our Government will b, unwilling
to negotiate in a proper atmosphere, in a
peaceful atmosphere where all these illegal
means, all these blackmailing tactics are given
up, and come to a solution which is
satisfactory. Most of the demands have been
conceded. Ail the religious demands hare bee«
conceded.

Now  about Chandigarh, somebody
mentioned that it was built as the capital of
Punjab. It is only a matter of nomenclature
that today we call it Haryana. Supposing, we
had called Punjab as North Punjab and
Haryana, as South Punjab. Could we then
have said that Chandigarh was not built as the
capital of South Punjab? I think we must all
think as Indians, think of every territory that is
affected by it. Look at Rajasrhan. When we
got waters from Pakistan we included the
claim of Rajasthan and today you want the
distribution <o be done ia a manner which will
affect Rajasiinui. I do not think that any
Government would yield to it because the
Centre has the responsibility of maintaining an
equitable bal'ance among all its States. It is
like the father, the mother who has to look
after all the children States, whether they be
opposition States whether they b, Congress
(T) States, with the same care, with the same
affection and with no evil eye or uneven hand.
I am quite sure that the Government will take
all these steps which, I have indicated very
very promptly. A situation which threatened
America during the days of Abraham Lincoln
is threatening us. Can you believe that in
Kashmir on 13th October, on the day o/ the
cricket match, there was an open exhibition of
support to Pakistan?

SHRT GHULAM RASOOL MATTO
(Jammu and Kashmir) : We refute that
categorically.

SHRI MURLTDHAR CHANDRAKANT
BHANDARE: If you defend it, I will hold
you responsible, I will point a finger at you.
(Interruptions’). Don't interrupt. You joined
us later in condent-
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ning. {Interruptions). The very fact that they
are opposing me shows their guilty mind. I
must tell you that till this Government
objected, till the Home Minister wrote, till the
Prime Minister protested, there was not a
whimper of protest from anybody else.

I tell you these are very serious things.

SHRI R. MOHANARANGAM (Tamil
Nadu): 1 saw that cricket match. They were
supporting Pakistan.

SHRI MURLIDHAR CHANDRA-KANT
DHANDARE: Therefore,' it i very serious
matter. Do you know tmat today in
Kashmir—not Srinagar—I have got the name;
it is in Kashmir—there are regular camps for
training of the Akali extremists. These camps
have not been denied. (Interruptions).

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir): That is false.
We have denied it.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE: One of your NC ;.1S—he is
himself a Sikh—has said that this is freedom
of religion. I will show that to you. I want to
know what action National Conference has
taken against such a member.

SHRI GULAM MOHI-UD-DIN
SHAWL: We shall take action against any
such member. (Interruptions).

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE: So the situation around us is
very dark. Dark clouds are gathering,
threatening the sovereignty, integrity and
unity of the country. It will be a pity if we get
bogged down in personal differences, in petty
party rivalries and forget the interests of the
nation.

With these words, I support this Reso-
lution.

=re W mEEnT (e WA
aeriir At wT fAEm I oAl
AT O T WLATAN & TF § 4TI
@ | TEA T0F A FE
% @ ®T oTEE gAe o A
1062 RS—I0,
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A AT W wod I3 WH WA A1,
AfFT @ A1 ¥ T favam A

2 GHT H oavmr aE wd

DR. SARUP SINGH: Mr. Vice-Chair-man,
1 learn there was a convention in this House
thai after one Member has spoken, he would
wait for at least one speaker after that. I think
it is worthwhile that that convention should
be revived. It is being violated by both
sides.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Very well.
SHRI GULAM

SHAWL.: I support it.

DR. SARUP SINGH: I think it is unfair.

SHRI GULAM MOHI-UD-DIN
SHAWL: Especially when there are baseless
charges, the speaker must wait-to see 'he fate
of those baseless charges. (Interruptions) 1
am here to give you the real picture about
ourselves. You don't hold monopoly of
patriotism.

SHRIMATI USHA MALHOTRA: We

hav, suffered 'a lot at your hands, and for no
fault of ours.

SHRI GULAM MOHI-UD-DIN
SHAWL: We have also suffered at your
hands.

MOHI-UD-DIN

e Wi wEEIT ST-AWITE
Hroqzre g A7 we AT w97 fem
AT wTTEIT. & W 6w AAA IITET
g7 L. ®[ AATE ZA FW ME FI0
SmE oA, e o 3@
T2 ETn owrfEe A fF e wieEmin
T Uz EF oAl [ oEEer Fd

fzemres 7 AMT B UTE T TAOEET
FETOFT ¥ OTE . A 7 G AR

T & fAm AT TT0 4 A T
fror a2 4z 91 tv w3 wwiA A

= fely qiEt 57 oar fev oAy oav
fags 5w w90 om0 w2 T
1 q0iwE H AZ0 TR0 @Al | dF
WA, AR, 1971 8 FAET

b

g ot dreem aifrm v fafaet 4
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IA FT AZAT AAA AT AT 47,
afeq Fgea amTa & AW T AR
o gEreAHT BT TSN W TEr aar
s 6 & Faa a1 Efeed 33w
HOETNT FT AT AT |76 A TAH
§ e Figat 9Ea A0 fafa=r o4,
I FT FHA AWIE B AT W,
I w0 A AT g Farvar -
fo am@= @t a7 fme & faf
AT W OIHET 4T ) AR

HegrEa, WT W AT FAT AT AT T
af@r aEEiE g9 oo a
W, UF ATT ATAE] AAAT AT A
AT WA F OAISATET § 47 Faw
qref, afe wrEaTfET aaawz A
TL AW FIA ZQ W, T AEARY
T ¥ TgA AN W oA A1
i qg0 ferr qar, wEEEr wmm
&l AT A | (e
W T AT AT WA AT AT A
qedt w1 AwMRT OWIE oWAT g9
F}E wA F AT oAM 3F gEeE
T | § w0 & 419 § I G979
Far AET FAw, Afea S|y wEerd
AL O F THoFAT OB AH 9
gfawrs 21 (m=magm) w9 I3E
afca, wra wfams 2 w1 S afa
f 41T o7 a7 #7993
T T EN Lo
because a point was 10 be made, there-
fore, a point wis made. Because he had

10 say something, therefore, he has said
this,

i
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RERT, @A W A% q A
2 7@ FE AT AT A F OB
aga iw a7 AT ) TEIA
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=T ¥ ngasl oar A7 wwr fefeme
WM w2 5 7
gm 7 f& @awfw o W oawr
qFIT A9 A%4l 2 41 A8, 498
ATET q@ AFAT § AT T, T A
T ORT T 7% A GAAT 29 1 APEFET

fearmpr§ S8 %0 ww T WAY
AT I TR TEEEl A
2 ET

T 2 siw femen
fawis m=a @7 O

17 WA UAEZ §W F ® SN GAE
W oaga At gqew@ E w41 1 #
T ¥ A WM E a1 am
g W4 UE WEMEE F9l IH OEY
¥ IH 999 q ATH A% 116 AW
a1 a1 4i Wi 357 @w ouEw gl
TF F AT 99 AW AT MEE
oiT I AT WTT TAT ARl ST AE
T #Y § 9% A A wT 9
I T AT @ 97 qE TEOfA e
AAAT TAT | TZ & AT AF
T OEAIHL W W FEAl WA
31 9= S @F FATEd fr Tl
3T AT I A1 dE =TT Ul @0
am f& 3wt A7 AT oW oW O
fora auas [TFHT AFT ATGAT | AT
2 T2 £ 1% 22 7EW g9 Wl o
AT ERTFT ALEIC TN AYAGHIAT  F4r |
Iy would have been ap  imporiant
Government! 1A= A% 9 & a7 n“*{
AFATFT GTIT A7 AFAT 4T A1 48
=9 iR FY a¥A 4, 39 133
T 7 AT 4, AEm 7 qAHAL
AT FA OFT URMOE AT UASAl g
AT T OFT WE A HHA F G

T | ug g9 2 f& oeme oz &
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ami & off miw #Y 5 ogwma #@y
AT A9 Fqeq F TAT F TAFA

st TRy 7 ety
e & oAtz a feafy gadt 4E §
I F AR N W T I T

¥ sqa frovr T, Afer oA

F 99Ty Pl T H9 Fi AE-

Tt wwE g AR IA i
F1 3G FAT WY FG F2A B H1orw
FT # Al BT ST § AT T AT |
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g o #vea g A FEr g
ay gare fea A ggF A o=mw A
fafa & o 97 o 799 9 99w
wt feafa @t 2 o Awi 1 d9rer &
F anw #g frega 3w o9
g 99E T oawAar gWr i@ @

fo ot gt 8% 92 a1%@ & 1 TR
off W & F@ A Fa oqZ ar
w§  Amr agifew wmF R AT
gT Fr AT O@r & 1 omT wgwr
WEA & WY A 3F AT 97 ar
T g AT B o4 TrEA, § oI
a5 ¥ guW A&l T@ET | ArETE
wET AW FA & AT AT Adr &
@ & s 6T ag @ f wegaly
aEA Agt 4t ar g |Eh A
a7

wErza, A a4 faufs 7 &=d
g st wEre 7 v fwogw wE
Wl gatr FW o fAw AT F 0
FNF UG A AT K AL
Faarqig, fpr i gres am 4 =0
dq17 & o 721 TWEA FATAT FUH ZAI
sifer | 9N F geRT HrT STIEdT
Fraw AT ATEd | Fae fwT 9
faddt &t aF W7 AT FIA AE
fag g9 WIT @z TG FL E 2
f mwrfdi & A4 B O TME
Té oW W g1 ga Fawt =23
A, qq @1 AT IAF GrA a9T K
wifg @ & fag JFT Z 7
T WO e AfEEIE a4 #
g #3 FEl & g faa @@ @
T FE WA GTEIC TET A AG
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g1 7 RITE] HiET STFIC qAT A
X AT A1E FT FFAT F | FART WA
T AT ft ¥ @ T wwAT &
& Tamis vw fgerdy drseimy aEr
a7y AT wfaw FEm oF oar o
et gfEr mdr & wE 9T AT
T FTHE OITWIT 9T &7 qT OWYA WU
& F AW A mgE F A1,
¥ Fgt wAqn, Ales vw AT
a=y 579 Fr oFroe g owf famh
smxr foqm zaar wm o fEoam
aTE F@A XA 7w HEF oA
AFIAT 370 % fEaiE «rzefmT airy
I W FAT wwwr ¥ OF
(Faa¥r )

f&it zrzws & a9 40 FET

=T F) W Z, FF EATE WEIS AT

qUETW FH 9T G g OEF o+ &
71

FAH I AT 1 ORIT 40 FAIT
BTAT FT oUW AT VA & fAw
T A A FRF A7 ghawre dW
4 7 T FFIT E oAz AAw FE
w5 8 g SiFmaE 73 grear
&1 AATET 2 w4 HIT 234 AOgen
FEA A AT fer AN # AR
Tadl T owm spygewwat wr e
TRT FT FTH FAtA Er AT wg A
FE WUFIW FOET 2 AT TAET (64
%% 4 AWEAT FAA ¢ OwrH WY
v wgy & fr aifemm & S
HOREIT svEvvmAl 9T W §
AT AT WY wEEr Adl W W
AR FIAAY IRl & AT AR
w99 (4977 F91 %7 qFFQ AAEAT |
% AT% oI WIEIW T AT WY
RAF TOF AMEET Al UFA T A
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FIH OFT 1 FAT ORI W27 AfaE
FH E | AT W FSE T ATT
ws Z 77 oy % & R o fam
ff 7w & wrwdifey am AT
F I9 AN & ATA FAZT F4A 7
gar ag & om frand A8 T

#AFEw, & A gErT AT §
wra g o 21 A FY o9 WO
AT ArEw FIA0 FEAT T
orw dwra wr Wt feafs o osaEar
9 T HIEE WAL BT O§ Ta g7
M AT FEeE AEr gt fROFe
AYFIT TAFT IIF E@AT FAT FIEAT
21 zmafEm wv fgFx oot famw AT
#A FF @ A & AT UF ZAIE
97 g=ifya Fifso 1 F 77 w3
w1 =T | TaR tEmam o= 2,
fazsir a forar fas =1 2 1 ofY
AT ¥ UEIAA 7 war fFoFer

FIOHTT F Wea?, Tifeeata & 7%
Haw & A1 w2 FEE-REIT
¥ wv fgg ozt 97 2, & FEr arAan
IZ T A, AFT F AT AFT FEA0
fr o (& 77 TR TEIRT AT
F| wF Flep | &l WITE 90
A5 F AT 327 FTAAZAFIA T IR0
F fygw warT 9T WIT %3
757 z fr faao &7 w18 Efaq or
AT T B | OWR FIE gOAT A& g
afz wfemra ¥ za F9g ¥ FAT A
T # o wfFEma @ Te
aFEty A Arfer wr, TAE AIAT
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g | arfsmm & gl ar o
£ 3% T F AT guar £ f& oAy
mifeeEr fgm & =7 §F w3 oA,
T A5 ST 9T WA 2T fa
F mifssam % 95 ™ | 7 arfy
Hi9 @av ¥ A1 TAF g7 F a2y
F7 Fifess F ™ o5 T
W TEATH YRIRG wEAT SRy A
v 3 O Forzmw o feafy
Z 1 wE ogig § uw g A% waar
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2 ¥ 937 v 9T, Bl HrdEre
%F SF T AR UAT E | 9T A3 OR
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qeaar ¥t atfor #, w@ B o9
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IEG g A == Al o ogaT
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F ET wIAT @ A HEFET WEHT
T, @M ARRE A o faar fo
I ¥, a9 F oS7ar 4 #F
g gy 3 W oz@% g Foar
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AT F WRT W FT g E
A% IR 4t gwe faw 7E 97 3w
" F7 @ & | wAr waw (wrg)
F1 afgana 7w & gar o 7@ A
TEIE OATT, A1 AT U, IAH
fadndt 241 F F97 TR FE AHT
a1 1 faddl 39 97 FrEr wEEAT
F1 N AU, FE fEowor A1 nEr
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Fa7 AT T FT q0q T R
T A WA T AME AT AT
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T AT FtFET gF AE fAwar o
it ower drae @ 90 1 et
arril frad far @t gF fAwaar o
54 AT FIE g A4 fARTA qOT q7
wet fadl Z4 o1 A | qF
7% § AE WAl A A FA[ AIA A
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AT qfgwr frarg &0 o daw
qr, 9t fewaw 9 F 73 A0 IeA
2 AT ) TAAT 2 W AT A Hqw
fatar =&t ¢ wg w@aT @md &
f& 37% Fr7wr 77 FAFT FA AR
g g & | % AT @ & wAaaa
T oqr@ A TE KA A(HA 4g AT
FaANAT B AT ATL AL WAL, TE
TET FFEAN | ATT ATT AL A
¥ wug fa«@s, 39F @0y @ Feqd
Haw a8 FET | gw ¥ gAr ?
wifgs weq Tl TS T
fear « gg #1% &7 A€l & | Tl
WIHA & TR A WT g g F oA
o & oww fRe & AT oW
gqﬂ_‘:rm' g1 T &) = uE qIET W
ZAoqr BF AZ E | WE AW &
HZT W7 WEa & wwifa  jEErs
T R TEF ovEy v T
WRT ¥ ETO &l w4 FO AT §
THar 9§ IEA I AET T@ W wFdi
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Tl WEA AR FIA F AT AT

F1 #GT FeAT W7 | A@ElE  #
feams 1% At @ & | UF-AT TWr
@ W EAT W oSOfEeE e @
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g eREr frar wwr | mwETED SAT,
HHTT & AR, Wi Ao om &
FAT A | TH A A1 HIAEAT QO
HIEA FAT FRT 97T TR Oar fzars
w1 a1 f5 g7 fawem & wfzarg
G G- | O e O (|
TE T AT WS IRAGT R AT TEl
SA7 1 W W AW T B oWt &v

F-Ta

-

e ey G wd aardT @7 W7
f& wq 5% wwEA wifaqd AT
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FAwTAr AfEg AT A T avE W
F1§ Fara qAT Wifgw ) S@r oF
A

mqﬁﬁﬂaﬁnma‘wﬂhﬁ
§ areare 43 FEr R wwe g3
F1 Al UF FAem § AT 77 FAw
gz 2z f§ 3% avg & 9zamal 10
aasT A4 faer weal arfaw

TFA1 g\ A& gAIT fwa gAla S
7 %gr ar fF gw femr #r one
AE A | A AFHEE L, AT
wigams safei 3, o seafas
a1 2 THF IA 9T AR FEAT
vzar = gw 0F wHEl a7 fga
TEl WIAT | SEA] @ amra A
gAY AT S AE agsd Wi
g wwww % 3g wfer fseal ow
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Hodr geAl #1 foer ¥ o A8
w9 TEN ¥ | T avg 40 g &
% famh 7z oifss @1 a% f& F
wifs WTEd £ A 99F § 3 a9
F1 g W wAfs At wETa
FTAl WET & OF GT% arwwfadi
F1 GF FEAT TIGT W AV ATH
q<HI &1 A1 W &1 FifwEew &
7 F fav J% wvia'-waif&%'
‘ﬁ‘r@f | HIET AT §Z W FEAT
arfgr & wew wm fTndiaEAr
& @EgAW AT WEd g AT wifwr
o< 9T AL WIET £ Al A7 AfAq |
afFq waw W& 9% &1 W7 T30
& A wear #9 fAwd wwm § A
g ¥z 7 ¥ fa0w 77 AT F
&< % M7 fawr 2, 55 awg 9
Ame Aifa & wm ufsws qar
T WY FIRAE G AT qAFANE FH
# fama Fa wrEw ag frelEa
€1 7 i 0 UF A & ag
FEARIE F FAAS i Fige
"7 I AT W I & waTAal
T & AT A F oS4 A
g, #W AWM F A1 wEEE FOAr
agd ¥ TEA FEAT § fFoaw
et feoadn 2, aiadr  afodmr
2 MT FAE AT BT AF T
T T &, [F AET F0 GaT 90
®T AF a1 TEGA ¥ AW 57 AT
F aamEt 'ITH_'FI""I WA g7 "I Z9
TR T § ¥ wm afeamar e
w0 AW TE sfeqmr w1 Svam
FI | WY WG NFR AT T4 AT
K oA oguw & Far g famrr
g SHA WM W ¥ 9 ITEa AT
9 w4 E e Fear FOfEowmw
WA F OHAr ®EW F0 ANEE AET
SOl

wams, sw feafs ® ogw waa
¥ AmAE weedi 4 &g fRwEs
femmar wr@d & 5 gwam @ @@
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3, a1 77793 &, 3% wHET ¥ I
¥ Ty Zfezr & fasre Fear WA
Tden FANA & WY A ave TTIAAT
fo am =1 arar 31 7% 7 Sty SamT
Z 1 "HITEr 9T dOur #1 fawEs
fFamr =rfzn | @9 o F oaeew

A% TR AT @1 &, 5% WAT AT A
g & mowr faer dmw %z 2 fr

AT wErfal & fame seare a6
FAq1 & A1 f5T wwrar faod
® w9 w07 Wi oF; feafs 9w
5 9 330 F dw-fam 412 77 F
fag feafs &1 fanzd fazr @mm
ANT F GO 31 EA & ar 5z
gATE QU F1E BRI | IHFAU WIS
TE 95 F4A1 Frn R gg areoom
faerame 2, 5z wnfas 21 5%

SHRIMATI AMARJIT KAUR (Pun-Jab) .
Mr. Vice-Chairman Sir, a few extremists in
Punjab started mis in the interest of their own
political gains under the guise of religion.
They openly proclaim that politics and
religion are indivisible. Consequently they
entered into the act of committing all sorts of
heinous crimes such as looting, arson, killing
anj creating other acts of lawlessness and
violence, which was neither in the interest of
the Sikh community nor in the interest °f 'he
Punjab State itself. In tile national context, jt
appears to be a disturbing feature before all
sensible persons.

The hon. Prime Minister gave ample
opportunity to the law-breakers for correcting
themselves and for setting any issue, if it was
there. A handful of extremists in Punjab, who
are in the forefront of the agitation,
mistakenly took it to be a weakness on the
part of the Central administration and went on
provoking and fomenting violence and all
sorts of allied crimes. Innocent persons were
killed, bombs were thrown, trains were
derailed and places of religion were used for
violent activities and concealing murderers.
The wheel of development of ithe State was
also put anti-clockwise,

1983] in relation to the 278
State of Punjab

which would put all the Punjabis, irres-m
pective of their caste and creed, in a
precarious economic condition.

1

AH these incidents had by now become
intolerable and President's rule was imposed
in Punjab, keeping Jn view the State's and the
national interests. This is th, most welcome
step, rightly taken at the right time. While
supporting this, I requeij the hon. Prime
Minister to apply stringent methods to control
the situation in Punjab with an iron hand in
the interest of all the communities living there
and in the larger interest of the country as a
whole. Thank you.

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu): We totally
oppose the President's rule in Punjab. The
imposition of President's rule is undemocratic,
anti-federal and against all acknowledged
principles of a republican government: Being a
member of a party which is fighting for -more
to the States, I strongly oppose the exercise of
power under Article 356 against any State
Government. No doubt the situation in Punjab
is deplorable. It should be brought under
control as early as possible. If the Chief
Minister was not able to control the situation
and arrest the activities of extremists, he could
have requested the Congress Party to elect a
new leader. If the Congress Party failed to
comply with the Governor could have
dissolved the Assembly and ordered for
election. Declaration of President's rule is not
a remedy to overcome the problem of law and
order. Tt is proved in Assam that Che Centre
is incompetent to deal with the situation. After
restoration of the State Government in Assam,
I am proud #i say. the situation has improved
Therefore, the State Government is the only
competent authority to deal with the situation
effectively. After declaration of President's
rule in Punjab, according to Darbara Sinsh. it
is said that violent activities have increased
rather than decreased. So, probably it may be
helpful to the party in power to save their own
party rather than the people in the State. While
we strongly oppose the President's rule in any
State, we do not hesitate to condemn violence
and terrorism in any
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part of the country, especially in Punjab.
Our Chief Minister, Or. MGR, three
months ago. had condemned the violence
Which ms sporadic but which now is
prevailing all over India. Therefore, we
are against terrorism and extremist activi
ties in Punjab. We condemn it freely
and fearlessly. At the same time
we appefal to the Government
to have a dialogue ~ with  the leaders of
the Akali Dal. Apart from the religious
demand, their resolution of the Artantpur
Sahib must be taken into consideration
because it is not against national
unity, and it is not against national-integration.
If you go through the Constitutional history of
India during our freedom struggle, we had
accepted the system of loose federal
government before  Cripps  Commission.
At  Satpura Committee we had accepted
the loose federation. What was accepted
by  the Congress Party during the
freedom struggle has been reminded by the
Akali Dal. So the resolution of the
Anantpur Sahib is not a new one. There is
nothing for getting alarmed by this resolution.
History is repeating the facts. I remind
you, it is quite impossible hereafter to
rule the country like the English people
with more centralised power. The pulse of
the history has begun to beat differently. The
refind form of colonialism will not last for a
long period. I appeal to the Central
Government to  revoke the President's rule
and order for elections. J may say one
thing more. The award of 1970 by the
Prime Minister on the territorial issue and
the award of 1981 on the surplus waters
of the Ravi and Beas have not been taken
into consideration and it is the Centre which is
mostly responsible for this failure.
Therefore, you must have a dialogue with the
leaders and at the same time you must order for
elections. That is the proper way to deal with
the situation.

DR. SARUP SINGH: 1 am sorry that Mr.
Bhandare is not here. Actually T thought that
as a seasoned lawyer he would be more
objective in bis assessment of the situation. I
was also puzzled by some of the things that he
had laid. On the one hand he talked
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of Mahatma Gandhi and in the same breath he
mentioned hit brigades and so on and so forth.
Frankly I do not know whether there can be a
law prohibiting anyone of us using the name
of Mahatma Gandhi.

I think that has become very necessary
because all of us from that side and this side
continue using that gentleman's name without
realising what he stood foT. And it is very
unfortunate.

There is something else that I want to say.
When 1 was coming to the House some
friends advised me as to what I should
say. But I heard a few things here
which have grieved me. You feel
scandalised when some young people
cheer up a team and raise slogans against
Pakistan. What would happen to you and
me if my mother were in Pakistan, my brothers
and sisters are there. I sheer fear I may
keep quiet.  But I have some sympathy for
them because my parents ran away to
Pakistan in 1947 and my  brothers  and
sisters are- there. I happened to stay
behind for certain reasons which may be quite
practical.  If I have some sympathy with that
country do not hang me. Try to
understand my psychology. You can correct
me by correcting my  psychology. You
cannot correct me through force. Do you
want to convert every Muslim in this
country like that? TfI go and watch a hockey
match between India and Pakistan and if I see
every Muslim hailing Indian team, then I

would say 'y°"" professional secularism means
something' because 1  am sorry to say it
does not mean a thing. Whenever you
need votes of Muslims, you start catering
Muslims. When you need votes of

Hindus, you start spying that Muslim
fundamentalism is becoming a threat to this
country. When you need votes from the Sikhs,
they are the bravest nenple i, the country.
When you need Hindus votes in Punjab, the
Sikhs are ft threat to national integrity,
soveriegnty, and so on and so forth. What
is this game that you are playing and
with whom are you playing this game?
Do you realise what is happening to the
Sikh rrund? Forget the Muslim mind.
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What has happened to the Sikh mind? Even
the highly secular Sikhs feel totally confused.
You may mind it that someone should say this.
Shri Khushwan: Singh could say that, but he
may not like to say it. I would say that
Bhindranwala is a danger to me—much more
than to Hindus. He may kill a few people
there. But as a Sikh, what would happen to me
because my neighbour is a Hindu whom I
trust? Whether you like it or not, to a Hindu
mind there is no distinction between a Sikh, an
Akali, an extremist or Bhindranwala. For an
ordinary Hindu everybody is the same. And if
everybody is same, what have you achieved?
There was a time when you. could have made
a distinction between extremists and
moderates. You refused to do it. Today you
say: You create a congenial atmosphere. The
British have said exactly the same. They said
you do not deserve freedom. You create
conditions in which you can be granted
freedom. You have been saying: so many
killed; so many dead, etc. Has anyone cared to
read what the British Government had said in
the White Paper they brought out after 1942?
Yoi: read it. You will find exactly the same
.kind of tiling. They said: So many trains were
burnt and. therefore, put them down. And the
British Government put them down because
they were a foreign Government. But we are
not a foreign Government. They are your
people. They are not foreigners. You are out to
destroy  whatever sentiment the Sikh
community had for India. Why and -what-for?
Kill anybody you like—Bhindranwala or some
one and so on and so forth. Unless you face
the psychological problem that you have
created, no solution will come. Why do you
mind when a Sikh says. "Look here, nowhere
else in the country can my community be sup-
reme". If [ say, in Punjab let them be supreme,
why do you mind it? Now Muslims are in
majority in Kashmir. If you remove that
position and by adopting your clever tricks,
you defeat the National Conference, what do
you achieve? What do you achieve? You will
achieve political victory. But what kind of a
victory? It is worse than defeat. You have
faced that in Assam and you will face the
same thing in Punjab also.
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But, for God's sake, don't play t'nis game.
What has happened to the Hindu mind mow,
the Haryana mind, let us say? Somebody said
that industry and commerce have come to a
standstill in Punjab and all the top Hindus are
coming u. Haryana. As a Haryanvi I do not
like it. The reason is this; We will have some
money. But they will bring some money and
they will bring hatred also and we do not need
more hatred in Haryana. Under Mr. Bhajan
Lai no more hatred is to be imported. We have
enough of it and it is of a type which you
gentlemen and ladies cannot imagine. I heard
a speech recently. It was a recorded speech. I
will not name the gentleman concerned. He is
an important Congress leader. An important
Congress leader comes to a Haryana village—
he is from Haryana—and what does he says?
He says, and it is in Hindi:

‘e, Afgw S owmer af A7

Ffga A1 A gheEwr avdr 0 aEa o
AT TE AT, T T 47 1 Zwre

o F oz BE R OE A wmr qaee

]

# Z Y R Em Ty owz a7 a2
21 HBAT | AIE WT J =T EW h
TEmm Ww oI 6T 7 77 wer

g

EC IR TR

e e fi
What $7% fe<37&iT means you all know.
But, as a Haryanvi 1. do not feel proud of this.
And, the moment a crisis comes, every
Congressman in Haryana slips into the Arya
Samaj. You, Mr. Mukherjee, axe 2. highly
educated person. Do you realise the
implications of this? Do yon realise what is
happening because of this? You say that it is
not an easy problem. I agree. It is not an easy
problem and talking to the Ak'ali Dal and
finding a solution is not easy. But at least con-
tinue the conversation. The tripartite
conference was a highly successful one. I was
a member of that. On one point there was
disagreement which was, as Mr. Surjeet said,
meaningless. That disagreement could
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have been removed through further ne-
gotiations and so on. The Akalis have been
very stupid. If 1 were a Sikh, Iwill not
forgive  the  Akalis because they have
created a problem for me which /am not
prepared 10 face. Often, I feel, Mr. Vice-
Chairman, like one of  the characters
of Shakespeare; "Peace be to this House."
Both the Government at the Centre and the
Akalis have ruined the country and are out to
ruin the country. And what does one do about
it? We all have become irrelevant,
absolutely irrelevant, and the Houses of
Parliament have become irrelevant and at
times I feel that t'ne Central Government has
become irre-il. The Hom., Minister was
very reasonable when the negotiations were
going on. They could not go further. Why? 1
do not know. They say, "White Paper". What
do we do with a White Paper? Any
Government can produce a White Paper
of whatever kind it likes. But, if you
want business, if you mean business, first of
all, search your hearts. =~ Do not spread the
intolerance  that you are spreading
everywhere.  That will damage the
country in a m'anner in which nothing else will
damage it.  You will see it, whether you like
it or not. I was born a Hindu and 1
presume [ am  still so and my daughter
is to he married according to the Hindu
rites. I have also read some books on
Hindu religion, but only some. But then I
realise, as a Hindu what is important. 1
want India to be strong and united and so on.
As a Hindu I ask how Tndia can become
strong and united. As a father I think how
my family will become strong and united.
I have four children and one of them is a
psychological problem. He is menially
disturbed. And what is my attitude and my
wife's attitude? What is our attitude
about this family? 1 have to see that
this child does not have this kind of a
complex. If the children have this
complex, what do you do about it? Go into
this, understand this.  Somebody goes to the
Prime Minister and says, "Madam, you are
the greatest person in the world now.
They are mad and they are antinational
and the Akalis are no good.  You get rid of
them. TI Y sooner you getrid of them
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the better." This is what they say. Actually,
Mr. Bhandare used the word "wipe out".
Whom do you wipe out? Who wipes out
whom? Therefore, Mr. Vice-Chairman, it is
for the first time that I have realised my utiar
irrelevance in this House. But I do not mind
saying it, because I have no illusions about it.
;I thought I should say this and I have said it. |
realis, my uttar irrelevance in this House.

4P.M.

And I have forgotten all that because
the problem is not of President's rule or
this rule or that rule. The problem is
much larger. And a Government like
this. Government of a great nation,
should behave like the Government of a
great nation. But what is happening is
that even in the matter of foreign policy,
quite often, we are not behaving like a
great nation but we are bebaving like a
small nation. The same thing we are
doing here. Therefore, Mr. Vice-
Chairman, I do not represent this political or
that political angle.... {Interruptions)

[The Vice-Chairman (Shrimati Margaret
Alva) in the Chair]

May I request, Madam, now that you have
come, to allow me, before I sit down, to make
a suggestion? Madam, you will hear me after
you have taken over the Chair fully.
(Interruptions) My request is that you should
pass some legislation whereby nobody, who is
above 35, should be able to become a Member
of the Rajya Sabha. I got this impression when
1 was watching the mussle power and the lung
power this morning. What is Dr. Malcolm
Adiseshaiah doing here? Mr. Khushwant
Singh, though he might be a brav, Sikh—well,
when it comes to shouting what is he or we are
doing here? You should see that nobody
should become a Member of the Rajya Sabha
unless he has training in wrestling and he can
shout down others, and so »n. Madam, when
you stood up to speak. 1 felt sory...
.(Interruptions) T knew that your voice will
not reach anywhere. Anyway, I do wish that
the voice of reason reaches somewhere, and
reasonable perso, like you, Mr. Mukherje-s,
and
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have Said earlier, because we are dealing
with a much larger question than a small
question of some agitations in Punjab.

Thank you very muc'ii.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Mr. Kalyanasun-
daram.
SHRI M. KALYANASUNDARAM

(Tamil Nadu); Madam, Vice-Chairman, the
situation in Punjab is a matter  of serious
concern for the entire nation. ~ So it should not
be viewed from any narrow party angle. The
Opposition parties are anxious to see that
some political solution is reached. =~ No
political party condemned the proclamation
of the President's rule, even there was some
objection to retaining the Assembly in
animated suspension.  The Prime Minister
appealed to the  Opposition parties... Well,
Ido not know whether she appealed or
criticized the Opposition parties for their
failure to cooperate with the Government on
such an important issue as national unity.
The Opposition parties offered their
cooperation. Twice they met the Prime
Minister in joint conferences along with th,j
Akalis. Even now they are meeting individually
and are offering their sug-11.  Our party is
not happy th'at in Punjab there should be
violence” disorder, this and that. And no
section of the same peopl, even in
Punjab, whether Sikh's. Hindus or Muslims
will be happy about the situation that is
prevailing there. W, expected that
after the President's rule there will be am
improvement in the direction  of
restoration of normalcy. That is not in sight.
Instances of violence are growing; these are
spreading. They are even  threatening 'h

life of tne people inour capital.
President's rule has been  there. A
very able man who is reputed for his
efficiency in administration, has been put as
the Governor. Three efficient officers have
been issued declaring the capita! Officers
have been transferred Ordinances have been
issued declaining the capita! and the
Punjab  State as disturbed areas to that
the administration can func-
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tion freely in dealing with terrorism. The
Police and the Armed Forces are clothed with
draconian powers to shoot anybody. In spite of
all this, are we anywhere near restoration of
peace and amity in that State? Woes it
give confidence to the people in other
States that something serious is being done
to restore normalcy in that State? We  are
all  concerned about it. It is a border State.
Although the Prime Minister has not
named the country, it is clear that Pakistan is
very happy. It is wrong to equate the struggle
that is going on in Pakistan for restoration of
democracy with what is happening in Punjab.
Pakistan may be happy or may be
instigating. But, has the Congress (1)
Party which is the inheritor of th, Indian
National Congress which is entering its 98th
year, have a really wider vision for dealing
with  such matters? May I  ask our
Congress (1) friend3 whether they are all

united inside the State in dealing with the
Akalis or the 'extremists? Here is the
problem. My colleague, Shri Harkishan

Singh Surjeet, referred to two occasions when
settlement was almost very near.  One is the
mission of Sardar Swaran Singh and the other is
the meeting of the Political Committee of the
Government. The settlemen: would have
been reached to some extent. The Akali
leaders 'are nervous in dealing with the
extremists there. W, should also help the
moderates amongst the Akalis to go to the
mainstream and not to be afraid of the
extremists. The Government has failed to
implement the understanding reached on
those two occasions. Has the matter been
examined  properly and  with  gome
introspection? Cong’essO) people cannot say
that they alone are doing the correct thing and
tnat th,  opposition parties are not helping
them. That claim is not based on facts.
What should be done now? Powers are
there. But can you exercise those powers
and restore order? Can you solve the

problem? A political solution is necessary.
The Akali leaders must also realise that they
are

also responsible for this situation in. Punjab.
They have been hobnobbing with all sorts of
people. The Akali leaders must be realistic.
The extremists will not follow even th,
Akalis. Th'at is the
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danger. They first encouraged them. Now, the
extremists are going to swallow Now, the
extremists are going to swallow opposition
parties have taken the initia-The Opposition
parties not 'at Sri-nagar. It was a, that time the
President's Rule was promulgated. The
Opposition parties did not condemn it. On the
other hand, look at the response, the attitude
that those parties have taken. They may hav,
their views with regard to Centre-State
relations. But they have agreed that article
356 should b, retained at least °" the limited
purpose of meeting a situation like Punjab
when Presidential Rule may be ncessary and it
may not be possible to hold the elections
immediately. Such is 'h j response, the
attitude taken by the Opposition parties. And
there is no use or there is no need to blam, the
Opposition parties. Congressmen themselves
must rethink. Haryana cannot have one way,
Rajasthan cannot hav, another way and
Punjab cannot have a third way. So, the
Congressmen, whether they are in Rajasthan,
or in Punjab or in Haryana. if they can think
together in the nation-' interest a solution
would be possible. With regard to Chandigarh
as capital, sam, people aised a doubt about it.
Mr. Bhandare, when he spoke, said can
Haryana be denied their right. Mr. Sarup
Singh comes from Haryana are reconciled that
Chandigarh will go to Punjab.

DR. SARUP SINGH: Kindly don't involve
me in this. Don't say this. otherwise my life
will be in danger.

SHRI M. KALYANASUNDARAM: So,
you are...

DR. SARUP SINGH: No. no. Haryana
people have the right to say what they like.
Let us not....

THE VICE-CHAIRMAN (SHRiIMATT
MARGARET ALVA): H, did not speak on
anybody's behalf. He spoke on his eown
behalf.

You are keeping Chandigarh as if it is already
disturbed area. But do not make it a disputed
area. Then you will foment only trouble. With
regard to the other two tehsils—Fazilka and
Abohor— by transferring some villages. So,
given by fransferr ng some villages. So, given
the earnest effort by the ruling party, that is,
the Government, it is possible to reach a
political solution so that all same-minded
Sikhs and Hindus can be brought together to
face the situation! No police, no Army,
however powerful may be, no weapons,
however heavy they may be, can solve this
problem. So, what is needed is a political
solution by negotiations with the Aakli leaders
so that you can isolate the extremists. At least,
a good section of the Sikh population and the
Hindus and the Muslims in that area will stand
by the Government and face the situation. So,
it is very urgent. There is no room for delay in
this matter. So fur as the Opposition parties
are concerned, there are parties who will help
in this process of negotiation with the Akali
leaders. So, I urge upon the Government to
again try to bring about a tripartite conference
not relying only on the repressive measures
'and ordinances. You call for a tripartite
conference with all the Opposition parties. Let
them participate. I do mot see that anybody
will make any proposal to encourage, separa-
tism or encourage terrorism in that state.

Therefore, on behalf of my Party, I urge
upon the Government to call for a tripartite
conference with the Opposition parties so that
a political solution can 1"* reached, so thai
peace can be restored in that States and the

extremists and the separatists isolated.
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SHR1 KHUSHWANT SINGH (Nomi-
nated): Madam Vice-Chairman, I rise to
support the proclamation of President's Rule ™

the Punjab. I had the privilege of suggesting not realise that wors, is yet to
that President's Rule should be imposed in the probably,
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time for action came. We have paid the heavy
price for it in the last fifteen months during w'nich
the agitation has been continuing. Let me list a few
events that have taken place. One 'hundred and
fifty thousand people have gone to jail. There have
been 154 acts of violence in which 35 Nirankaris,
fifteen policemen, including a Deputy
Inspector

General of Police, two inspectors, four General of
Police, two Inspectors, four have been killed.
There have been 34 incidents of bombing in two
of them the ex-Chief Minister of Punjab was the
target, two hijackings, derailment of trains One
hundred and fifty Akalis have been killed, of
which 19 were Nihangs. in what they describe as
fake encounters.

The significant point about all this is that in all
these crimes, no arrests have been made, because,
the culprits were able to get away. From this, we
can only draw three conclusions. Either the Ad-
ministration has been totally inept, in handling the
situation, or, the people an> so frightened that they
are not giving any assistance ;, the Police or, what
is more plausible, this agitation and the acts of
violence have now gained popular support
amonest <he masses; the people are unwilling to
hand over the culprits who had committed these
crimes.

Madam Vice-Chairman, you will agree that for
any Government, this is an extremely black
record, particularly of one which claims to be a
Government which works. These are also
extremely poor credentials for any party
particularly, a party which now proclaims that it is
going to save the country. 'Desk Bachao'. What is
unfortunate is that the contagion has spread. It has
spread from the Punjab to Haryana. There have
been incidents of violence in Yamunanagar, there
have been incidents of violence in Delhi and there
have been incidents of Hindu-Sikh violence in
Madhya Pradesh, in Indore. The roots of these
incidents are basically in the Punjab.

We will be living In a fool's paradise if w, do
come. You,
would have

Punjab over a year ago. I think, the tragedy of
the Punjab has been the failure to take action
when the
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read about the massive support that ex-
servlcemen, have promised to the Akali Party.
You have seen evidence of support for the
extremist elements in the State. And 1 have
no doubt, in due course, the haven of refuge
for terrorists will he Pakistan. How do you go
about saving the country in these circumstan-
ces? As long as the Government treats this
problem as a law and order problem, it will
remain a law and order problem. It is not a
law and order problem but a political
problem. As has been pointed out by
successive  speakers, mainly from the
Opposition parties, this is a problem which
can be very easily solved. We have come
close to a solution several times- Let me. just
for the sake of refreshing your memory, tell
vou how simple this matter is.

The Home Minister himself made a
statement that basically thee ar. only three
major issues involved. The rest are peripheral.
One is over the river waters. Other is over
Chandigarh and the third is over the boundary
readjustments. The river water problem has
been with us and has been adjudicated many
times  since the  country  attained
independence. There has been an award given
by the Prime Minister, a tentative settlement
by the parties and the matter has been referred
to Tribunals. Now the Akali Party has
approached the Supreme Court. The matter is
pending before the Punjab High Court as well
as in the Supreme Court. What is the
difficulty for the Government now to come
and say, all right, the matter is there with the
Supreme Court, we are willing to accept what
the Supreme Court decides? The Akalis have
said, yes. What is the wrong with the
Government saying, let the river water
dispute ""'- decided by the Supreme Court?

Then there is the problem of Chandigarh.
Too much has already been said on this
subject. As far as I am concerned, T would
say that the Akalis would be very wise to
allow Chandigarh remain as it is because they
earn a lot of income from the Haryanvis who
go there regu-

judgements.  (Interruptions) Mr. Mittal,
would you kindly listen to what I «m saying
because J have been listening to you. . .
(Interruptions)

The matter of Chandigarh is capable tof the
simplest solution. 1 wish Mr. Bhandare was
here; When Andhra Pradesh was separated
from Tamil Nadu, was there any question of
sharing Madras city? When Maharashtra and
Gujarat were separated, did Gujaratis ever ask
for division of Bombay? Why can't that
precedent be followed here? A new State has
been created. If Haryana is finding it difficult,
there should be no problem in sharing
Chandigarh till Haryana forms another capital.
Personally T would suggest to the Akalis that
they are being foolish in pressing*this demand
because it is in their interest and in the interest
of Punjab to allow Haryana to stay in
Chandigarh. They earn income from the
Haryanvi visitors. legislators, who go there
regularly.

And then finally it is the matter of
boundary readjustments, a very small
problem. Only a few villages are involved.
The Home Ministry has already made a
statement that they are willing to submit this
matter to a boundary Commission. All they
need to do now is to also publish the terms of
reference will be given to the .Boundary
Commissior. Two things are to be made clear,
that the village will b, considered the unit and
secondly the principle of conraguity will be
maintained. In one country we cannot afford
to have corridors drawn across each other's
States.

Madam Vice-Chairman. I spent last week-
end listening to the tapes, of the speeches
made by Sam Bhindranwale. It /"4 me nearly
six hours because these are succession of
speech is he made to pak jathas. These tapes
are new widely distributed and sold at cost
price all over the State and everywhere else.
Let me admit, nothing has pained than what I
heard on these tapes. They breaths hatred in
every single sentence. Tt is a strange language
that this man who calls him-
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sell a 'Sant' used. Wrapped in between all
exhortations ' to be good Sikhs are' words of
contempt for Hindus. I willnot go into those
details because in my next column I will be
writing about then. One significant thing,
which appears to be a constant theme in his
speeches, is exhorting the Sikhs to be
shastradhari.

"mrART St WS ogmr o
fergmt a@ w7 30X adw
Zrgrew fem st e & f& Al
mes a1

.And then he asks, did
the Sikh Guru Har-: gobind go to emperor
Jahangir to apply for a licence to get the
arms. Did Guru Gobind Singh go to emperor
Aurangzeb to apply for a licence for arms?

And yet they were able to take on the
Mughal Empire, Likewise he exhorts the
Sikhs to get arms from wherever they can and
be ready for the Dharamyudh, a bigger
Dharamyudh that is yet to come. And then he
says repeatedly: "1 have been told that the
Government police is going to invade the
Golden Temple to make arrests. We have only
150 people here in arms. We will shed our life
to defend ourselves". At the same time, he
exhorts the villagers "When that happens, the
time for action will have come". He says this
regularly in his speeches. What do we do? As
I have already said, the solution is within very
easy grasp if the Government means business
because I think the Akalis are beginning to tire
of this long agitation that has been going on.
May 1 suggest—-and I wish the Home
Minister were present here for me to make a
personal request. About a year ago, I made a
suggestion that the Prime Minister should go
to the Golden Temple not as a Prime Minister
but as a pilgrim, as a gesture of goodwill to a
comunity whose feelings have been
unnecessarily exacerbated—my last
suggestion was perhaps turned down as a kind
of political gimmick, which it was not, I
meant it with all earnestness— there is another
occasion now. The next full moonlit night will
be Guru Nanak's
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birthday. There could be no greater gesture of
goodwill to be a community than for the
Prime Minister to take courage in her hands
and walk to the tempi© —not send the police
but walk into it—and go and see this man—
Sant Hhirulranwala or whoever is there—
without any arm* and te*H trftfri: "We mean
goodwill, We mean peace". And if the next
full moon is too soon, there is Guru Gobind
Sings's birthday next month. These are two
sac-rod occasions. If the Prime Minister gives
a lead in this matter, I have not the slightest
doubt that the problem of Punjab will be
settled and the claims that the Congress Party
is making that they are going 10 save the
country may have an element of truth. Thank
you.

.SHRI MADAN BHATTA (Nominate*!):
Madam, Vice-Chairman. I stand to support this
Resolution. To some extent, the hon. 'Member,
Shri Khushwant Singh, is right that this is a
political problem. But I wish to express my
dissent from those hon. Members who have
pleaded the cause of negotiations with the
Akali Party at this juncture. Madam, I strongly
feel that it is not a question of Chandigarh, not
is it a question of water dispute, nor is it a
question of adjustment of boundaries. If that
had been the question, I would have whole-
heartedly supported the voice of negotiations
and settlement with the Akali Party. But,
unfortunately, I believe that this is a problem
which India is going to live wilh for many
years to come. In order to understand the
rationale of this particular development, we
have to bear in mind the historical
developments in the leading federal
democracies of the world. There can b, no
negotiations under the sinister shadow of
Anandpur Sahib Resolution. I mention this
Resolution because that will enable us to
understand the true character, the aims and the
objectives of this agitation. The hon. Member,
Shri Harkishan Singh Surjeet made an attempt
to play down the contents of this Resolution. I
respectfully submit, Madam, that this
resolution is out and out a secessionist
document. I have got a copy of this resolution
and if we go through this resolution we cannot
believe that the settlement of
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these three problems are going to buy
peace for all times to come to the people
of Punjab. This may be a temporary
settlement, this may help the Government
and the hon. Home Minister to buy peace
but it will not help the people of Punjab
to buy themselves the peace for all times
to come. This will be only the beginning
of the further demands, have got this
resolution. It says:— d

"To give this 'birth right' of the Khalsa a
practical shape, creation of the necessary
environment and achievement of a political
constitution are the basic ideological planks
of the Akali Dal.

To achieve this and the Akali Dal will
us© all possible means and struggle so that:

(a) The areas which have deliberately and
intentionally been kept® out of Punjab—
Dalhousie in Gurdas-pur district,
Chandigarh, Piajore, Kalka Ambala, Una
tehsil and so on."*

All these areas will have to be returned to
Punjab. The second clause says:—

"In *new Punjab' the authority of the
Centt-e should be confined only to .. the
defence of the country, foreign relations,
communications, railways and currency. All
the residuary subjects (departments) should
be under the jurisdiction of 'mew Punjab*
which should have the right to frame its
own constitution for these subjects."

The next clause says that "Suitable
constitutional and political safeguards should
be provided to the Sikhs and other
communities residing in other States to
protect them from discrimination". And the
next clause says:—

"The Akali Dal will strive to make the
Constitution of Indian federal in the real
sense and ensure that the authority and
representation of all the States are equal at
the Centre."

I respectfully submit, Madam, *hat this
resolution seeks to take India at least ISO
years backward so far as the

is concerned. It seeks to reverse the history or!
federal democracy and the constitutional and
political development in the twentieth century,
impelled as they were by the requirements of
modern economies, modern defence, modern
finance and modern social welfare activities of
the State. As I have stated, we have to consider
the whole question in historical perspective
and ,for that purpose, we may be able to
understand the true character of these
developments by taking a cue from the
developments in one of the most leading
federal democracies of the world, namely, the
United States of America. In the 1770s, the
States of the United States of America of
Northern America came together and formed a
confederation. But within a period of less than
ten years they realised that it was not enough to
have merely a confederation. The people of
America, through a very strong leadership in
men like Washington, Hamilton, Madison and
Franklin, decided that the true unity of the
States can only be obtained if there is a system
of federation and that is how the United States
of America was born. But even at its birth,
George Washington gave a warning to the
people of America which rings a bell in the
minds of those Indian people to whom the
integrity and unity of India is of utmost
concern. And I will just quote his words. He
said:

"The wunity of Government which
constitutes you one people, is also now dear
to you. It is justly so; for it is a main pillar
in the edifice of your real independence. But
as it is easy to foresee that from different
causes and from different quarters much
pains will be taken, many artifices
employed to weaken in your minds the
conviction of this truth, as this is the point
in your political fortress against which
enemies will be most constantly and
actively directed, it is of infinite moment
that S'ou should properly esti-. mate the
immense value of your national union to
your collective and individual happiness
accustoming your-
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selves lo think and speak of it, as of the
pfdladium, of your political safety and
prosperity."

These were the words which George
Washington uttered at the time of the
formation of the United States; and these
words hold true even today for the Indian
people.

W. happened thereafter? The history of the
United States for the 65 years of the 19th
century is marked by the rise of divisive
forces. In the southern States there were
demand similar to the ones which are being
raised in Punjab today. There is the economic
discrimination, they complained; there is a
threat to their social institutions, they com-
plained. And the matter came to a head when
Abraham Lincoln declared his resolve to
abolish slavery in order to preserve the unity
and integrity of the United States of America. |
say "unity' because he said: "No nation can
survive half salve and half free." The whole
issue was ultimately decided by the civil war
which for all times to come destroyed the right
of secession which was claimed by any
particular State of the United States. The
Supreme Court declared that all the provisions
of the Constitution look towards an
indestructible union of indestructible States.
And the history of the United States thereafter
is the history of accentuation of powers of the
Central authority at the expense of the States.
And, therefore, I respectfully submit. Madam,
that this particular development , comparison
of which is drawn with the developments and
events of the United States of America in the
"first 65 years has to be decided bearing in
mind whether any negotiations of particular
demands are going to solve the problem of
Punjab. I respectfully submit: No. The only
way in which these forces which have risen in
different parts of the country can be dealt with
is the way in Which thy were dealt with in the
United States: with an outstretched arm and a
strong hand of a strong leadership.

And in the end I would like to say only this
much, that unfortunately the Opposition
parties by raising the same
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slogan of revision of Centre-State relations,
though in a different garb, and by seeking the
devolution of the powers of the Central
authority, have given respect, prestige and
legitimacy to the Akali agitation; and I believe,
therefore, that it would have been wrong on the
part of the hon. Home Minister to expect
complete support from the Opposition parties.
That would be a triumph of hope over
experience. They have acted as political
comperes of the Akali Dal by joining them in
different conclaves in different parts of the
country. They share the same political
motivation, of destroying the Central authority.
They are in spired by the same motives. And
that, I respectfully submit, will not help. I only
appeal to all the hon. Members oa this issue
must be dealt with on a national level. And to
deal with this issue on a national level, it has to
be dealt with in its historical perspective —
and in this historical perspective the only ans-
wers to face these forces with a strong arm and
an outstretched hand.

Thank You.

SHRI KHUSHWANT SINGH: The Home
Minister is not present here, Nor is his
Deputy.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA). Minister is here.
Please bear for a moment. The debate will
continue tomorrow. It is not concluding
today. The Minister is replying tomorrow. We
have a statement at 5 O clock. Please do not
agitate.

SHRI G. C. BHATTACHARYA (Ut-tar
Pradesh): I will take ten minutes. What is
there?

THE VICE-CHAIRMAN (SHRIMATT
MARGARET ALVA): Your group has
participated.

SHRI G. C. BHATTACHARYA: On this
discussion there is no group. I will finish in
ten minutes. What will you do b ten minutes?
I give my word that I will finish in ten
minutes. The group is meant for debates on
Bills; it is not meant for discussions.
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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA); The debate is
continuing.

SHRI G. C. BHATTACHARYA ;
Madam, Vice-Chairman, with all respect to

you, within ten minutes I will finish.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): O.K. Speak.

SHRI GHULAM RASOOL MATTO;
I want an assurance from you that our speaker
will be allowed to speak tomorrow.

SHRI SHIVA CHANDRA JHA. A point of
order.

[Mr. Deputy Chairman in the Chair.]

SHRI G. C. BHATTACHARYA: Mr
Deputy Chairman, Sir, I rise to support the
Ordinance, and for that I submit very briefly
that after whatever have heard from the
speakers who have proceeded me I think that
the Punjab issue should be placed in a proper
perspective.

It has both internal and international
ramifications. The international ramification
is that today everybody knows that Punjab
extremists are being trained in subversive
activities in Mianwala under the charge of
Gen. Niazi who was brought to his knees by
our great Indian Army. He wants to take
revenge. Therefore, you cannot say that there
is no international ramification.

Apart from that, we also know that the
seeds of this movement are also in the United
States. 'Khalistan' is procla-med there. They
are declaring themselves to be an independent
nation. They have made all the preparations,
and the remifi-cations are there. To say that it
is very easy, that it is not a law and order
problem, is not correct. My friend, Shri
Khushwant Singh, knows it. When such
powerful forces are behind this how can we
say that it is not a law and ord*er problem?

Secondly, Sir, there is internal remi-
flcation. Apart from what my friend, Mr.
Bhatia, stated about the Anandpur Saheb
Resolution, the Akali Dal has said that they
cannot, under any circumstances,
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separate religion from politics, The foundation
of our [ndian union is secularism. If you
disturb the foundation, what remains?
Therefore, when the foundation of the Indian
union is challenged,, how can it be said that it
is not a law and order problem? If you say that
you are going to disturb secularism in a part of
India then, how do you say that it is not a law
and order problem? It is a problem, according
to my friend, Choudhry, which is
psychological. According to my friend. Shri
Khushwamt Singh, it is something but not a
law and order problem, that it is a political
problem (Time bell rings).

Sir, I have got five minutes more. You gave
me ten minutes. I will finish in five more
minutes. I was given ten minutes; [ am
finishing.

The imposition of President's rule, you may
say, has improved the situation to a certain
extent. But I don't know why nothing is being
done against the smugglers, the anti-social
elements and the Naxalites. These are the
there sections which are actively continuing
the terrorist activities. I would like to know
from the Home Minister who is sleeping, who
is not even listening,...

MR. DEPUTY CHAIRMAN: He is
listening.

SHRI G. C. BHATTACHARYA ; With his
eyes closed, I do not know whether he is
doing "sadhna". What I am saying is, why
these there elements, who are basically
responsible for these things, have not been
touched. They know they are. They are still at
large. Nothing has been done against them.

Lastly, my friend has talked of a solution.
Yes. But the solution is not with the Akalis.
The solution is with Bhin-dranwale, about
whose speech he saH he was pained. And
Bhindranwale is the man who is controlling
the whole agitation. Our friend, Mr. Longowal
has brought at least 80 armed persons from
his village to guard himself. Even he * afraid
of his life. Some trusted people, his relations,
have come from his own village to protect his
life. Then is it in the hands of the Akalis? So
why should
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you talk something very big and give philosophical
lectures without facing realities ? The realities are
that now it is not in the hands of those who have
launched the movement. It has gone into the hands of
the extremists who are in league with foreign
powers. Therefore, whatever is happening in Punjab
is very much a law and order problem. There is no
solution except to tackle it as a law and order
problem and whatever steps are necessary have to
be taken. I do not want to use the word "wipe out".
But if it is not tackled, if peace does not return of
the confidence of the Sikhs in the law and order
institution does not return, then they will exploit
that also and say that every Sikh is behind this
movement. Now people are afraid because
important persons are killed. Even a DIG is killed
in the Golden Temple. Therefore, if the law and
order problem is solved, if the extremists are
tackled, then you will see that the patriotic Sikhs .
of. Punjab will oppose these Akalis, will oppose
these terrorists. The patriots will remain with India.
They are the supporters of the unity and freedom of
India. They have always defended the unity and
freedom of India. Therefore, I want extremely
assertive steps against terrorists and extremists, and
the hand of Bhindran-wale who are creating terror
in Punjab.
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SHRI SYED SIBTEY RAZI (Utlar
Pradesh): What is the point of order in this?
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MR. DEPUTY CHAIRMAN This do-bate
will conclude today. The Home Minister will
reply tomorrow. Only the Home Minister's
reply will be there tomorrow.

Now the statement by the Commerce
Minister

SHRI GULAM MOHI-UD-DIN
SHAWL; This cannot be tolerated.................

MR. DEPUTY CHAIRMAN; I have called
the Minister to make his statement.

SHRI GULAM MOHI-UD-DIN
SHAWL; This canot be tolerated--------
(Interruptions).

STATEMENT BY MINISTER
Import of Animal Tallow

THE MINISTER OF COMMERCE AND
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : Mr. Deputy Chairman, Sir, with
your permission, Sir, I wish to make this
statement to inform this House of the various
steps that have been taken by Government
pertaining to the import of animal tallow.

2. As the Hon'ble Members are aware, on
24th August, 1983, Import Trade Control
Order No. 27 was issued under Section 3(3) of
the Imports & Exports (Control) Act, 1947,
prohibiting clearance for home consumption of
beef, buffalo and pig tallow, in a ay form,
imported into India. This extra-ordinary step
was taken in deference to the sentiments of
the people.

3. As a matter of abundant precaution, on
1st October 1983, orders were issued banning
altogether the import of any othejr



